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LOK SABHA
Tuesday, 4th September, 1956

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEARER in the Chairl
ORAL ANSWERS TO QUESTIONS

Land Mortgage Banks

*1722. Shri Shree Narayan Das :
Will the Minister of Finance be pleased
to state the steps taken by the Reserve
Bank and the  State Bank of India for
the creation of an effective market for
the debentures of land mortgage banks
as suggested by the Rural Credit Sur-
vey Report ?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha) : A sratement is laid on  the
Table of tho House. [See Appendix
XI, annexur: No. 1].

Delegation to Canada

*1723. Shri D. C. Sharma: Will
the Minister of Defence be pleased
to refer to the reply given to Starred Ques-
tion No. 195 on the 23rd February
1956 and state:

(a) whether th: delzgarion which
went to Canada to discuss the problem
relating to Dofence Science has submi-
tted any reoor-; and

(b) if so, the nature thereof ?

The Minister of Defence Organisa-
tion ( Shri Tyagi ) : (a) Yes, Sir. The
Indian D:legation has prcpared a brief
rzport which contains the salient poin's
raised during the discussions at the Con-
fersnce. Th= main Report on the deli-
berarions of the Commonwealth Advisory
Committec on Defence Science has also
been issued by its Working Party to all the
participating Commonwealth  countries.

(b) The Report, which is confiden-
tal, contains recommendations on the
various Defence Science subjects discus-
sed at the Conference.

454 L.S.D.

aiIo

ShriD. C. Sharma : MayI k
Wwhether this report, which huybecn ;.nol:
mitted by this Delegation, has any parti-
cular reference to the defence science
problems of India or is it general in nature ?

Shri Tyagl : It did not rtain to
defence pmbfems of any onepccount:y.
Science 18 common for all defence arma-
ments and other matrers. It was a scjen-
tific conference and had nothing to do with
the discussions or decisions on strategics
or anything.

Sardar Iqbal Singh : May I &k
whether this Delegation has yconsidggg
the use of nuclear weapons also ?

. Shri Tyagl : I am afraid the sub-
Jects discussed by this conference are kept
secret and it will not be possible for me
to enter Into dertails. It is a matter which
is kepl:' secret by so many Commonwealth
countries.

Shri Velayudhan : It is stated that
India took part in the Commonwealt h
Consultative ~ Defence Conference. May
I know whether any of the Asian countries
In the Commonwealth abstained from
participating in it because of any difference
of opinion about the Brghdsd Pact or
NATO? ,

Shri Tyagi : All the Commonwealth
countries  except Ceylon and  the
Federation of Rhodesia and Nyasaland
participated in it.

Shri Velayudhan : May I know
whether there arc any special reasons for
India to participate in this Conference,
when Ceylon, another - participant in the
Bandung Conference, abstained from it ?

Shri Tyagl : We go with the spirit
of co-nveration to the Conference and we
will take advantage of the discussions
which arz held there.

Shri K. K. Basu t Did India parti-
cipa‘e in any conference on defence science
outside thec Commonwealth?

Shri Tyagi: Iam afraid, T have no
information about it right on hand.
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Syllabus for Rural Institute

*1724. Pandit D. N. Tiwary
Will the Minister of Education be pleased
to statc whether a unified syllabus has
been finalised for rural Institutes?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : Yes, Sir

Pandit D. N. Tiwary : May I know
what are the special features of this syllabus
from and how this differs from the ordinary
syllabus ?

Dr. K. L. Shrimalli : I will place
a copy of the syllabus on the Table of the
House. The main consideration which
the Committee had in view in drafiing the
syllabus was that the special conditions of
our rural areas might be kept in view .

Mr. Speaker : A copy will be placed
in the Library as whatever is placed on the
Table has to be printed.

Pandit D. N. Tiwary : May I know
the number of rural institutes established
in different States?

Dr. K. L. Shrimall : There are in
all ten institutions to which we have given
grants for developing them into rural
institutes. .

Shri B. S. Murthy : May I know
‘whether the State Governments have
been consulted about the syllabi and, if so,
their reactions thereto?

Dr. K. L. Shrimad : No, Sir.

Shrimati Sushama Sen : MayI
know whether there are  special schools
for girls and, if so, whether any separate
syllabus is made out‘for them in the rural
areas ?

Dr. K. L. Shrimali : No. Sir.

Shri Madiah Gowda : May I know
whether this syllabus is the a same as the
one broadly prepared by the Shrimali
Committee or it differs and if it differs,
in what way?

Dr. K. L. Shrimali : It ’is broadly
on the lines suggested by the Committee,

Shri D. C. Sharma : May I know
if the syllabus part of the rural institute
is going to influence rural cducation that
already exists or only education which
is contemplated in these rural arcas?

Dr. K. L. Shrimali : As the hon.
Member would remember, the University
Education Commission had recommended
the setting up of rural universities.
Then there was another committee which
went into the whole question thoroughly
and they suggested that instead of rural
universities these rural institutes might
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be set up and it is in the light of those
recommendations that these institutes are
being.set up. I could not follow the
exact question of the hon. Member.

Shrimati Kamlendu Mati Shah

OS5t

Mr, Speaker : I am not going to allow
any more supplementaries. I have al-
ready allowed a number of questions.

International Astronmomical Union

*1728. Shri Krishnacharya Joshi :
Will the Minister of Natural Resources
and Scientific Research be pleased to
state :

(a) the contribution of India to the
International Astronomical Union in
19553

(b) the main activities of the Union
during the same period; and

(c) whether any report has bcan sub-
mitted thereon?

The ter of Natural Resources
(Shri K. D. Malaviya ) : (a) to (c). A
statement giving the required information
is laid on the Table of the House. [See
Appendix XI, annexure No. 2]

Shri Krishnacharya Joshi : May
I know what special work is proposed to be
done at Kodaikanal observatory ?

Shri K. D. Malaviya: 1 require
notice to answer this question.

Shri Krishnacharya  Joshi :
May I know when the report of the Inter-
national  Astronomicul Union is likely
to be received?

Shri K. D, Malaviya : A bricf account
of the proceedings was rcceived by us.
We are still awaiting the detailed report.

Converts to Christianity

*1726. Shri Bheekha Bhai: Wil
the Minister of Home Affairs be
pleased to refer to the reply given to Star-
red” Question No. 1176 on the 4th April,
1956 and state:

(a) the number of converts to Christi-
anity during 1955-56 in Rajasthan;

(b) whether  Government have re-
ceived any representation as to the ap-
pointment of an’inquiry  Committee to
go into the matter ; and

(c) the action taken by Government
in the matter?

The Minister in the Ministry of
Home Affairs ( Shri Datar ) : (a)
It is requested that the information asked

.for is not available .



2113 Oral Answers

(b) and (c). Some suggestions have been
received but it has not been considered
necessary to act on them,

Shri Bheekha Bhai : May I know
the scparate figures for the Scheduled areas ?

Shri Datar: I have answered that
the information is not available. I cannot
give any information about Scheduled Jareas.

Shri Bheekha Bhai: When a similar
question was answered previously, I gave
notice of another question requiring
figures. Figures have not been given though
an assurance was given to me.

Shri Datar: 1 repeat that figures are
not availablee We do not know how
many conversions have taken place and
whether there is  anything wrong about
these conversions.

Shri Bheekha Bhai: May 1 know the
tig:e? by which figures will be made avail-
able

Shri Datar: There is the difficulty
of collecting the information. :

Shri B. S. Murthy: May I know
whether any reports have come to the
Government  that the missionaries are
coercing some of these communities to
get themselves converted to christianity ?

Shri Datar: My hon. friend just
now suggested that there were some forcible
conversions in certain parts of Rajasthan,
We made enquiries. The State Govern-
ments arc satisfied that there are no forcible
conversions.

Shri Thimmaiah: May 1 know
whether the Government has seen the
mrt of the committee appointed by the

dhya Pradesh Government to enquire
into .the working of the missionaries?
What is the reaction of the Government
to those observations?

Shri Datar: Government has seen
the report. But, the time for any reactiqn
has not yet come. It is for the State
Governments to examine it first and if
necessary to approach the Government
of India. ’

Shrimati A. Kale: May I know
whether the number. of Christians has
been increasing during the last § years?

Shri Datar: For the last five years
I have not got figures. The Census
figures are there. .

Shri Nand Lal Sharma: What are
the Ibxcalities in which these conversions
are going on merrily ?
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ShriDatar: That itself is my di

. Sh : y difficulty,
Certain allegations of forcible conversions
In certain parts are made. When we
make enquirics we find that there is
hatdly any basis for these allegations.

Shri Nand Lal Sharmp : I asked
what arc the localitics where these conver-
si0ns are going on.

Shri Datar: It is not possible for
me Lo tell which are the localitics. The
presumption - on which this question is
based is unfounded.

farf o-gwrew

*to39 st vowe fey : W
Te-wTd WA g AT WY FO K e
T & arg wh-yurey  wr frdwy
& sfy a8 TreT 30 wrE R WY
o safer e W g, swd & 3¢
AT T4 HA9 WATCHT 3T § 7

Teed wWwemw & st (o
TAT) © AT qEEE 1.UY
W 2.UUE WY aTvifer wew de
T Lowd W RIRIF FRW F
feq g sad Y Wiv sy ¥ e
T 6 fF A fade & ok ww
wH @ g d .13 sAT F
wfws a8t g€, wod wwdwr & fireht
;rﬁqr#’r £8{ wOT & AT

| .

_ Mr. Speaker: Let the answer be give
in English.

Shri Datar: The attention of the
Hon’ble Member is invited to the replies
given to Starred Questions Nos. 1073
and 2392 on the 13th December 1954
and 2r1st May 1956, respectively, which
would show that the total amount of
remittances received from all countries
abroad has not exceeded 9-13 crores in
any one year, while that from America has
not exceeded 6-91 crores.

Shri B. D. Pande : Do the Govern-
ment know that in my part of the country,
specially in the Tibetan border, there are
many American missionaries and besides
proselytising work, they indulge in politics
there? Do the Government keep a watch
over them or not?
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. Shri Datar : If , for example, an occa-
sion arises for keeping watch, they will do it.
But, I would request the hon. Member to
varify the information which is often hearsay
and hence not well founded.

Shri T. 8. A. Chettiar : Out of the
amounts received, when a question was put
on a previous occasion, it was said that cer-
tain amount has been specifically received
for evangelical purposes. In view of the fact
that foreign countries or agencies are not
allowed to do evangelical work in India, may
I know whether they will see that no money
is received for this purpose ?

Shri Datar : Moneys are received.
This information we have got from the sta-
tistics maintained by the Reserve Bank of

ia. It is not possible to say the purpose
for which these amounts are utilised.

. ShriT. S. A. Chettiar : In an answer
given previously, the hon, Minister gave
certain figures and said that a certain propor-
tion was received for evangelical purposes.

Shri Datar : Possibly the question was
answered so for as this point was concerned
by Shri M. C. Shah,

Shri T. S. A. Chettiar: He must have
the answer there.

Shri Datar : There is no proportion
between evangelical and other items. -

Mr. Speaker : The hon. Member
must look at the Chair so that every part of
the House will hear.

Shri A. M. Thomas : May I enquire
whether it is a fact that a major portion of
this amount that is sent is devoted for main=-
tenance of medical Institutions, charitable
institutions and educational institutions?

Shri Datar : I said that this amount is
utilised for purposes connected with mission-
ary work.

Shri A. M. Thomas : Although this
amount is sent for missionary work, a
major portion is sent for medical and other
charitable institutions.

Shri Datar : It is likely; that is all
I can say.

Shri B. S. Murthy : May I know
whether there is any limit to the foreign _a:d
received by thesc missionaries for evangelical
work separately and for educational and medi-
cal services that they are rendering?

Shri Datar : May I point out the rule
that is followed in this respect by the Finance
Ministry? Under Exchange regulations,
there are no restrictions on the receipt of
remittances from abroad except those that
are received for purposes of investment.
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Shri Kottukappally : After 2000
years of Christianity, what is the percentage
of christians in the population of India?

Shri Datar : I would refer the hon.
Member to the census figures of 1951.

tShri Kottukappally : It is only 3 per
cent.

Resolution passed by Indian
Students in U, S, A,

Shri Gidwanift:

Shri Krhlmnthl.r{t oshi :
'Ins":l‘gﬂmnl Jayashr :l

Sanganna !

Will the Minister of Education be
pleased to state whether it is a fact that in a
convention of Indian students held in U.S.A.
a resolution was passed suggesting that En-
glish should remain as medium of instruction
in all Universities of India and the
Convention was opened by the Indian Am-
bassador in Washington ?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : At the convention of

the Indian students of Mid-western Uni-

versities held in U.S.A. the student speakers
made references to the language problems
in Indian Universities but no resolution was
passed. The Ambassador was invited to
inaugurate the convention. He accepted the
invitation and opened the Conference.

Shri Gidwani: What was the object
of calling the conference?

Dr. K. L. Shrimali: These conven-
tions of the students abroad are held from
time to time to discuss various problems
educational and cultural.

Shri Gidwani: "The resolution
indicated that English should remain
the medium of instruction in the universities,
May I enquire whether this association
of the Indian Ambassador was not
contrary to the official language policy
as laid down in the Constitution under
article 3437

Dr. K. L. Shrimali: I have said
that this convention did not pass any
resolution, The students only made
certain references to the language problem.
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Mr. Speaker: Next question.

This is not a U.N.O. resolution, Some
students in the U.S.A. pussed a resolution.
It is not binding on the Government.

Dr. K. L. Shrimall: No resolution
was passed.

Shri Nand Lal Sharma: The ques-
tion was what ition the Ambassador
took at the conference,

Mr. Speaker: He only opened the
conference,

Shri Nand Lal Sharma: Did he
support Hindi or English?

Mr. Speaker: There is no use making
much of this resolution.

Shri Nand Lal Sharma: That is
the only thing we want to know.,

Archacological Finds in Gunatur

Shri C. R. Chowdaryt
"m{sm S. V. L. Narasimham:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that some
anciest coins have been discovered at

+ 4 SEPTEMBER 1956

Oral Answers 2118

village Petluripalem, Narasaraopet Taluk,
Guntur District, in Andhra State;

(b) whether the matter has come te
the attention of the District Collector;

(c) if so, the steps taken to uire
the coins; and P e

(d) the time at which the coins were
current ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Collector, Guntur, in whose
custody the recovered finds are lying, has
been requested to furnish the details thereof
so that the necessary action for acquisition
of the finds may be taken if the coins are
required by Government.

(d) The coins have not yet been exa-
mined by the Union Department of Ar-
chaeology but the Collector has ascribed
them to the 2nd or 3rd Century A.D.

Dr. Rama Rao: In today’s newspapers
there is an item of news saying that
a coin of the second century A.D. of a
Roman Emperor was found in the Nagar-
junasagar exploration. Is that the same
as this find?

Dr. M. M. Das: I have already said
in my original reply that we have not yet
examined these coins. We have written
for details to the Collector with whom
these coins are,

Shri B, S. Murthy: On what basis
has the Collector come to this view that
these coins belong to the second century?
Was it on the opinion tendered by any
professor of a university or archaeologist ?

Dr. M. M. Das: I am not sure on
what basis the Collector came to this
decision. Probably it is a mere surmise
and nothing else. Until the coins are
examined by experts belonging to the
Union Department of Archaeology, nothing
can be said.

Shri C. R. Chowdary: May I know
whether mf report has been received by
the Central Archaeological Department
from the Collector of Guntur as to the
pumber of coins found and how many
of the coins have been collected by him
and what steps have been taken by
him for the collection of these c.ins?

Dr. M. M. Das: These coins are
at present lying with the Collector.
We have written to him to send us detailed
information about these coins. Then we
have asked our Circle Superintendent
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there to visit the particular spot or spots
from which these coins have been collected
and also to examine the coins that have
been found there,

Shri C. R. Chowdary: Is it a fact
that instead of collecting the coins and
taking steps to recover tne coins from the
villagers who actually found them, the
Collector indulged in purchasing all the
coins from the villagers? :

Dr. M. M. Das: 1 could not follow.

Mr. Speaker: Is the Government
aware the Collector instead of gathering
all these coins from the various persons
who discovered them has set about pura
chasil;g them for himself or for the Govern-
ment

Dr. M. M. Das: I may inform hon,
Members that these things are regulated
by the Indian Treasure Troves Act of
1878. This Act is to be administered
by the State Government,

Excavations near Patna

*1730. Shri Bishwa Nath Roy:
‘Will the Minister of Education be pleased
to state whether it is a fact that séme
material of  historic importance has
been excavated recently near Patna?

The Deputy Minister of Education
(Dr. M. Das): Yes, Sir,

Shri Bishwa Nath Roy: May I
know whether further excavation of the
whole area will’be taken up soon?

Dr. M. M. Das:
are carried out by a private organisation,
J.P. Jayaswal Research Institute, We
do not exactly know whether they will
carry out further excavation or not.

Shri Bishwa Nath Roy: May I
know whether Government have the
intention of giving monetary help for
further excavation in the area?

These excavations

Dr. M. M. Das: If the Government
is approached, they will consider this
request for monetary help, but in most
of the cases where similar institutions are
doing very valuable work in this direction,
they arc gencrally financially hel by
Government if they approach the
ment. .

Shri Bishwa Nath Roy: May I
know whether Government have any
information about the period to which the
materials found there belong?

Dr. M. M. Das: Collectively speaking,
five periods of occupation have been found
out from 600 B.C. to the modern period.

Shri Bhagwat Jha Azad: ' What are
the articles discovered there?
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Dr. M. M. Das: There is a long list,
If you permit me, I can read it to the hon,
Members. Pottery consisting mainly of
the northern black polished variety in
its popular shapes of bowls and dishes.

Mr, Speaker: Hon. Member, whoso-
ever is interested, may go and see, Shall
I allow him to read out all the finds?

oft WTew WY wTAw ¢ &7 IEw
ford wgr oy Y

Mr. Speaker: chtqﬁcstion. 1732.

Shri A. M. Thomas: How is it that
my question 1731 . came . to be
deleted ? I have been informed this morning
that it has been clubbed with 1752. Mine
is the earlier question. The other ques-

tion may or may not be reached. 1752
ought to be clubbed with 1731.
Mr. Speaker: Possibiy that came

earlier. hon. Member may not know,

Shri A. M. Thomas: If it came
earlier, it would have been included as
an earlier question.

Mr. Speaker: [ shall find out. I
shall allow both these.

. Shri A. M. Thomas: My grievance
is the other guestion may not be reached,
If it is reached, I have no objection.

Mr. Speaker: Why nol hon. Members
come and sit here? Can I not deal with
this? I will allow both Shri A. M. Thomas
and Shri Achuthan to put their questions.

1731.
Dr. M. M. Das:
to 1752.

Mr. Speaker: Hon. Ministers are
not decided as to what to answer?

_ Shri Datar: 1752 I can answer, 1752
is the question which I have to answer.

1731 is his.
Mr, Speaker : The Minister of Home
Affairs may answer both.

It has been put off

Unemployment in Travancore-Cochin

*1743. Shri Achuthan:

5 Shri A. M. Thomass : .
Will the Minister of Home Affairs
be pleased to state:

(a) when the Committee appointed
by the Travancore-Cochin overn-
ment to report on unemployment pro-
blem submitted its report;

(b) what are the main findings and

, recommendations;

(c) whether Governmen: have taken

any decisions on it; and
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(d) if so, waat are they and the financial
commitments ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (d).
The Commirtee submitted its final report
on the 27th July 1956. The recommend- -

tions of th: C >mmittee are under considers
tion, '

D;'. Ram Subhag Singh: What about
1731

The Deputy Minister of Education
(Dr. K. L. Shrimali): It is deleted in
our list. - .

Mr. Speaker: Has the hon. Minister
got the answer ready?

Dr. K. L. Shrimali: No, Sir.
deleted.

Mr. Speaker: Both have been clubbed
together. Now, hon. Members may put
supplementaries, Shri Achuthan.

Shri Achuthan : May I know what
time it will take for the State Govern-
ment to come to some conclusions on
the findings of the committee and to
begin to put into execution the scheme?

It is

Shri Datar: So far as the decision
is concerned, it might be reached in the
course of a month or so. So far as the
implemsntation is concerned, it would
extend over a number of years because a
numbezr of steps will have to be taken.

Shri Achuthan: What will be the
total financial commitment involved for
putting the schemes into operation and
how many will be employed? ®

Shri Datar: [ request the hon.
member to wait for a month or so.
The whole scheme will be available.

Shri A. M. Thomas: May I know
whether the committee has given any
idea of the extent of educated unemploy-
ment in that State, and may I also enquire,
in view of the fact that many schemes for
relief of educated unemployed have not
been finalised pending receipt of this
report, when the Government will take
into consideration this report?

Shri Datar: May I generally point
out that this committee has taken into
account the financial aspects of the matter
also? After a decision has been taken,
then naturally the process of providing
for implementation will start, *

Shri B, S. Murthy: On a point of
order. Shri A. M. Thomas's question
is 1731 and Shri Achuthan’s question is
1752. Shri Thomas's question was
already there and answers also were
p epared becauss it has been printed here.
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When Shri Thomas’s name has been
deletedy his name does not find u place
even in 1752. ‘lherefore, is it not denyi
the right of one of the hon. Members

Mr. Speaker: The same thing has.

been raised. I do not know if the hon
Member was not hearing what has
happened ‘here. Shri Thomas  himself

raised it. He does not want another
Avocate to plead his cause. Shri Thomas's

1. ae has been included after Shri Achut-
than in 1752. Possibly, the correction ‘has not
been made in the hon. Member’s copy.

Shri B. 8. Murthy: My point is
this. Why has not Shri A.M. Thomas'’s
name been included in Q. No. rﬁz,
when it has been deleted from Q. No.

1731,

Mr. Speaker: It has been included.
It is here in my copy. Possibly, it is not
there in the hon. Member’s copy.

Shri Punnoose: What is the latest
number of educated unemployed in the
State ? May I %now whether, apart
‘from the recommendation of the com-
mittee, any other scheme has alrcady been
implemented or is being implemented
after the President’s rule has been dec-
lared ?

Shri Datar: The other day, the answer
was given to the effect that Government
had already begun some steps for relieving
unemployment. 1 have no additional
information, so far as the statistical
information required by the hon. Member

is concerned.

Shri Raghavaiah: What percentage
of the educated unemployed will be given
employment, supposing all the schemes
recommended by the committce arc
implemented ?

Shri Datar: Let not the hon. Member
forestall what has | been stated in the
committee’s report.

Loan to Burma

*y733. Shri .R. P. Garg: Will the
hﬁniazzrsof Finance be pleased to state

the amount actually given to Burms so
far: out of the loan of Rs. 20 crores granted

to that country?

The Minister of Revenue and
Dafence Expenditure (ShriA. C.Guha):
Burma has not drawn any amount so far
out of the loan. .

Shri R. P. Gargt May I know the
terms and conditions on which this loan
has been sanctioned ?
8hri A. C. Guha: There is nothing

about ter. and conditions,
. Biemna wil rey the Joun In balf vearty
instalments of Rs. 2 1/3 crores beginning



é 123 Oral Answers

from 1959 upto 1962. There will be an
interest also, which will be half-yearly,
and which will be paid at 4 per cent per
annum. Burmacan draw this amount
at any time in multiples of Rs. 50 lakhs.
But now, I think they have decided to
draw the entire amount within this month.

Mr. Speaker: In multibles of Rs.
50,000 ?

Shri A. C. Guha: In multiples of
Rs. 50 lakhs. The total loan is Rs. 20
crores.

Shri R. P, Garg: May I know in
what form this loan is being given to
Burma? May I know whether we are
exporting capital or consumer goods or
whether we are giving any dollar or ster-
ling exchanges?

Shri A. C. Guha: They will be
allowed to convert any portion of this
loan into any sterling area currency, but
not to any dollar currency.

Shrimatl Tarkeshwari Sinha: In
view of the fact that there has been 'a
heavy drain on our sterling resources, may
I know how far Government are prepared
to add to the further drain on the sterling
resources by giving this loan to Burma
in the form of sterling?

Shri A. C. Guha: I think Govern-
ment must have taken all the relevant
factors into consideration before sanction-
ing this loan?

Shri R. P. Garg: My question was
whether we are giving capital or consumer
goods to Burma.

Shri A. C. Guha: This will be cash
loan,

Shri Matthen: There is a proposal
for a trade agreement with Burma. May
I know whether that forms part of this
loan, and if so, whether the export of
prawns has been included in the same?

Shri A. C. Guha: The hon. Member
had referred to this matter on another
occasion also. This is not a part of any
tradeagreement. That matter is negotiated
scparately by another Ministry,

Shrimatl Tarkeshwarl Sinha: May
1 know whether Government are aware
of how this loan is %oing to be utilised ?
Will it be utilised for buying consumer
s or any goods that Burmaisinterested

this country? '

The Minister of Finance and
Iron and Steel (Shri T. T. Krishna-
machari) : My hon. colleague has men-
tioned that the money will be made avajl-
able as cash., The utilisation of that
ossh is well within the discretion of the
Goverament of Burma,
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Archaeological Delegation to
Afghanistan

*1734. Shri K. K. Das: Will the
Minister of Education be pleased to state:

(a) the main object of the Archaeo-
logical Delegation that was sent recently
to Afghanistan;

(b) the * archaeological sites. and re-
mains  explored by the expedition in
Afghanistan ;

(c) the archaeological finds or anti-

quities that have been brought by the
expedition to India; ;

(d) the expenditure  incurred by
Government of India for the expedition;

(e) whether the * expedition was
faced with difficulties for the passage
by road through Pakistan?

The Deputy Minister of Education
(Dr. M. M. Das): (2) The main object
was to carry out an exploration of pre-
historic and proto-historic sitesin Afghanis-
tan,

(b) A statement showing the names of
the sites visited by the party is placed on
the Table of the House, [See Appendix
XI, annexure No. 3].

(c) The delegation has brought to
India some potsherds collected from the
surface of the sites visited by it.

(d) Rs. 37,000/- approximately.
¢ (e) No.

Shri K. K. Das: May I know - why
istan was selected for sending the

Dr. M. M. Das: Afghanistan was

selected for this archaeological expedition”

because of the close connection and
proximity of Afghanistan to India. More-
over, when the Aryans entered India,
they entered thmth Afghanistan, and the
carliest remnants of their civilisation may
be found there, There is one otherreason
also., Afghanistan was known in ancient
literature as Gandhara, and there is a
close connection between the Gandhar art
that we find here and that in Afghanistan,

Shri 8. C. Samanta : May I know
whether any invitation came from the
State of Afghanistan for doing research
work also?

Dr. M. M. Das: No, but I speak sub-
Le:‘; to correction, Some years back, we
sent another small delegation. The
importance of archacological finds in
istan and those in India bearing a

close relation is known to our ar
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Shri Nand Lal Sharma: What
particular areas were visited by this dele-
gation in Afghanistan? May 1 know
whether the delegation passed through
Taxila and visited that area also ?

Dr. M. M. Das: So far as Taxila is
concerned, it is fully explored, and we
know every thing about it although
now it is witnin the Pakistan area,

So far as the places visited hy this
delegation "are concerned, the statement
that has been laid on the Table of the House
contains the names of about thirty-five
places. The list is there on the Table of
the, House,

Shri K. K. Basu :May I know whether
in the exploratory work, our delegation
got any co-operation from the Afghan
Government or any of their experts, or
they had to depend entirely on their own
experts ?

Dr. M. M. Das: There were Afghanis-
tan experts associated with this delegation.
But so far as co-operation is concerned,
the members of the delegation have told
us that they were highly impressed by the
great  friendliness of the Afghanistan
people, and by the anxiety of:the Afghanis-
tan Government to give them as much
comfort as possible, and give them as much
facilities as possible,

Agreemrent of Indo-Pakistan
on Insurance Policies

. Sardar Igbal Singht @
1733‘{8&:«1-1' Akarpuri: t

Will the ‘Minister of Finance be
pleased to state :

(a) whether any agreement has been
reached between India and Pakistan
regarding insurance policies: and

(b) if so, the details thereof?

The Minister of Revemue and

Civil Expenditure ( Shri M. C, Shah) :
sa) and (b). At an Indo-Pakistan con-
erence *held at Karachi in March, 1955,

it was agieed that no restrictions, under
the Evacuee Property Law on ecither side,
should be placed on claims in respect of
insurance policies, Details of these were
given in the Press Note issued on
1-11-1955.

Sardar Ilqbal Singh : May 1 know

the number and value of the policies held
by Hindus and Sikhs that have remained
in Pakistan?

Shri M. C. Shah : 1 have not got
the number of policies. I shall give that
information after collecting it, if my hon.
friend wants it
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Sardar Iqbal Singh : May I know
whgt_other . subjects relating to insurance-
policies were discussed in this conference

and also the decision arrived at in this.
conference ?

Shri M. C. Shah : In that conferece
it was agreed that whenever claims matured:
on the policies held ether in Pakistan
or in India by the policyholders, there
should be no restrictions placed on paying
the claims to those Who Weie entitled  to.
those sums on the maturity of the policiee,

Shri R. P. Garg : May I know in
What way the creation of the new Life Insu-.
rance Corgorllion will aflect 1the policies.
of those who have migrated from Pakistan
mdf \\;hose claims have not been settled
50 far ;

Shri M. C. Shah : There will' be-
no difference, so far as the claims and the
individual’s policies are concerned,.
whether one has migrated: from India to.
Pakistan or from Pakistan to India.

Shri Gidwani : What steps have been-
taken to implement the decisions arrive
at in that conference ?

Shri M. C. Shah : We have already
issued a press-note giving instructions to
the Custodian-Geneial as well as to the
custodians, that there should be no restric-
tion whatsoever on claims to be paid it
those  policyholders whose policies have
matured, or to those who are the descend-
ants of those policyholders who have:
died and in whose case the claims have
become due.

Shri Bhagwat Jha Axzad : May 1
know  Whether after the agreement,
and the reclease of the press note, the
agreement arrived at has been implemented,
and ' if so, whether any difficully has.
been found in the way?

Shri M. C. Shah : So fzr as the India
is concerned, there are no difficulties. So
far as Pakistan is corcerned, we do nog
know whether they have issued instruc-
tions, But we have not so far received
any complaint Whatsoever with regard to-
any restrictions having been placed on the
payment of claims.

s waw oy : w1 Wit A
xR W E S fe ¥R ghw
(W ®¥) & TR ar@ w6
fead wd W qfedw  arfeers
Fy?

Shri M. C. Shah : As to the amount

involved in matured policies in Pakistan
1 have not'got the figures,
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Shri Nand Lal Sharma : How much
time is the Minister going to take in
.collecting those figures?

Sardar 1qbal Singh : We concluded
many agreements  With Pakistan, But
these are not cbnsistently implemented
‘by Pakistan, May 1 know Whether Gov-
ernment take some note or preparc some
figures by which they can show that every
agreement which is concluded is not im-
plemented by Pakistan, including this

one?

Shri M. C. Shah : So far as this
matter is concerned —that is, with regard
to the claims maturing and the restrictions
placed on those claims to be paid,— as I
have said already, We have not received

- any complaint Whatsoever from either side.

Shri Nand Lal Sharma : My
qaestion has not been answered.

Mr. Speaker : The hon. Member

«panted to know how long it would take

to collect the figures with regard to policies
in Pakistan.

Shri M. C. Shah : We will have to
refer the matter to the Corporation, and
it will collect all those figures as early as

.as possible,
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Shri Dabhi r May I know the special
chacacteristics of modern ideas as distin-
guished from ancient idcas? .
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Dr. K. L. Shrimal : That is for
the hon. Member to say.
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Shri D. C. Sharma : May I know
if the Ministry of Education has clarified
its stand on what is a modern idea, and
‘whether it has published any books about
modern ideas under the social education
publication scheme ?

Shri Kemath : Idcolopy zlo

Dr. K. L. Shrimali : As far
as T have been able to undersiand, 1 think
the hon. Member wants to know whether
an attempt is being made to produce litera-
ture for the poo agriculrurists and labour-
ers from the scientific poim of view ;
by ‘modein ideas’, he probably refers to
the scientific appioach to the various
problems for the benefit of the agricul-
turists, '

Mr. Speaker : All hon. Members
know what is modern as oElpoﬁ_ed to puramic.
But they want to know what is purana and
what is a modern idea! If they them-
selves take chatge what will they do 1o
educate the agricultuists? So it isnot a
proper guestion.

Arrest of Riskshaw Workers

*31938. Shrl Dasaratha Deb : Will
the Misnisler of Home Affairs'te pleased
to swte :

(a) whether it is a fact that some 18
Rikshaw  workers were Arrested at
Agartala during last month; and

(b) if so, the reason therefor?

The Minister . in the Ministry of
Home Affairs ( Shri.Datar) : () 17
Rikshaw pullers Were arrested on 22nd
July, 1056 at Agurtala;
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(b) These persons were foreign
nationals and were not in possession of
passpqrts,

Shri Krishnacharya Joshi : May )
know to which countries these foreign
nationals belong?

Shri Datar : Tey WwerceskytuFsi

nationals.

Tribals in Assam

*1739 Shri Debendra Nath Sarma :
Will the Minister of Home Affmirs be
pleased to state :

_ (a) the amounts given as grants in-
aid for economic uplift of scheduled
tribes in Assam during the years 1954-
55 1955-56 and 1956-57; and

(b) the amoun
year-Wise ?

The Minister in the Ministry of
Home Affairs (Shri Datar ) : (2) and
(b). A statement is laid on the Table of
;51: Hmjln' [ See Appendix XI, annexure

0. 4]

Shri Debendra Nath Sarma :
statement does not clearly indicate
the amount sanctioned for raising the
economic conditions of the tribal people.
May 1 know whether any amount has
specifically been sanctioned by the Central
Government  for the' development of
industries Whica will directly help in im-
proving the economic condition of the
tribal people?

[oroovi of alae

Shri Datar : Yes, ceiain amounts -
have been sanctioned so fas as cottage
industries  are concerned. Then there
are subjects like  sericultute, weaving,
vetetinary, co-operation and agriculture.

Shri Debendra Nath Sarma : Is
there a pioposal to develop industries in
the tribal areas which are full of natura)
resources ?

Shri Datar : That is Government's
policy . They want to develop them,
amongst others, out of the grants which
the Centre gives under aiticle 275 of the
Constitution,

Shri Debendra Nath Sarma :
Has any distinct proposal been drawn up
to, this effect?

Shri Datar : There are 8 number of
items. They are quite distinct and .they
bear on the various subjects that I have
pointed out. Some schemes have already
been sanctioned by the Government of
India,

Shrimsti Khongmen t The stare.
ment shows that the amounts granted by
the Central Government have not been
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fully utilised. May I know
what are the difficulties that stand in the
way of the State Government in utilising
the whole amounts given to the Siate as
grant-in-aid When there is so much to be
done by way of encouragirg beiter culti-
vation and other work.

" Shri Datar : The hon, Member
will find that a very small amount has
lapsed unmilised on account of certain diffi-
culties there, especially the  insufficiency
of technical personnel, Also sometimes
certain materials are not got in time, These
are the only reasons, But on the whole,
they are spending most of the amounts.

Shri Heda : May 1 know how far the
delay in such cases in examining the scheme
sent by the State Government at the hands
of the Cential Government is tesponsible
for the non-utilisation of the funds?

Shri Datar : There was som= delay
formerly. Now all that delay is climi-
natéd and sanctions are issued. The
schemes are also generally reczived in time,

Shri Thimmaiah rose—

Mr. Speaker : This relates to tribals
in Assam, not to Mysore, 1 have no
objection in allowing the hon. Member
to put a question. Bui we have a number
of other questions also,

Shrl Thimmaiah: I have to put a
general question,

Mr. Speaker : Yes.

Shri Thimmaiah : May I know
whether  any reports have b:en sent by
€tate Governments as regards the grants-
in-aid given by the Central Government
for works done in each State in connec-
tion with the uplift of th+ tribal people and
the Scheduled Castes? If so, will that
report be placed on the Table of the House ?

Shri Datar: I may point out to the
hon. Member that_after the end of the
year reports are riceived. All these
reports are collected and published in the
Report of the Commissioner for Schedul-
ed Castes and Scheduled Tribes.

LA.S,

*1740. Shri Kajrolkar : Will the
Minister of Home Affairs b: pleased to
state :

(a) whether it is a fact that Govern-
ment propose giving preference or faci-
liies to the polirical sufferers in the
Special Recruitmsnt to the I.A.S.; and

(o) if 80, their nature ?.
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The IMinister in the Ministry of
Home Affairs (Shri Datar) : (a)
tnd (b). No. The uppsr age limit of
40 years prescribed for the Indian Admi-
nistrative  Service (Special Recruitment)

nation 1956, has already been
relaxed to 43 years in favour of political
syfferers.

Shri Kajrolkar : How many political
suffercrs have applied for this special re
cruitm-nt to I.A.S.?

Shri Datar : At present I am not in
a position to give the figure because the
ytime has just passed and some time is
necessary 1o sort the applications out.

Shri Velayudhan : Is it not a fact that,
in the rules framed for the competitive
examination, in a particular paragraph,
it is mentioned that those who have not
passed it the competitive examination can
also be called for the interview?

Shri Datar : The hon. Member
will know that there are such regulations
provided for in the case of candidates of
the  Scheduled Castes and Scheduled
Tribes.

Shri Velayudhan : I am not asking
about the Scheduled Caste candidares
now., What I am asking is this. When
this is introduced there, is not the whole
spirit of competition takén away ?

Shri Datar t It is not teken away at
all. A rare case might arise where a candi~
date may not satisfy the technical re-
quirements of the rule, It is not meant
for general application at all.

1]

Shri Kamath : In respect of these
applications for special recruitment, have
complaints or, rather reports reached
Government that some State Governments
refused to transmit the applications of
emnloyees under them to the Central Gov-
ernment, and whether it ia also a fact that
som= Central Ministries like the Railway
Ministry and the Defence Ministry put a
virrual ban on their employees applying
for this special recruirment ?

Shri Datar : When this question wag
finalised, Governmenr issued circulars to
all the Ministries and departments of the
Government of India ahd these have also
reached the State Governmen's. What
hag been stated therein is rhar normally
all the applications should b= forwarded
except wh=n, in certain cases, the Govrrn-
ment or the head of the depar'ment
oom=s to the conclusion that the conti-
nuance of that particular candidare in that
deparrment is essential in the interests of
service of the Government.
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Shri Jangde : Is it not a fact that all
the applicacions coming from the employres
of the Railway Ministry have been fur-
bidden by the Railway Board on the plea
that efficiency will be affected?

. Shri Datar : I am not aware of it. It
is a general ban.

Shri Dhusiya : Have Government
defined ‘poliiical sufferer’? Or will the
people who have suffered or who were con-
victed and imprisoned and are working in
differsnt political parties also be considered
as political sufferers ?

‘Shri Datar : The definition of a politi-
«cal sufferer was made long ago. A po-
litical sufferer is one who is either debarred
or refused admission to a competitive exa-
mination on account of his political acti-
vities, or if in any government service
was punished for taking part in political
ac:ivities or is one who wag removed from
service on account of his political activi-
ties.

Shri Dhusiya : The latter part of my
«question is not answered.

Mr. Speaker : I cannot allow the
«question to be pu: again.

Shri Gidwani : May I know whether
this examination for the I.A.S. has been

‘postponed to soms other date ?

Shri Datar : I have already answered
that it is Hkely to bs held in December this

‘year.
An hon. Member rose—

Mr. Speaker : Next question. I
like to proceed to the nexr question when
I find thar the spirit is for asking the same
-question over again.

Mining and Metallurgy

*1742. Shri C. R. Narasimhan :
‘Will the Minister of Education be pleased

to state

(a) whether it is a fact that Govern-
‘ment are taking steps for starting mining
and merallurgical courses in the Universi-
ties of the South and particularly in
Madras, in view of the vast mineral deve-
‘lopmsnt that is to be undertak=n in - the
South, following the WN=iveli lignite and
‘Salem bauxite projects; and

(b) if so, the d=tails th=reof ?

The Deputy Minister of Education
{Dr. M. M. Das ) : (a) and (b), A
sta'em:nt giving the required informariom
is Inid on the Tabls of the House, jSee
Appendix XI, annexure No. s].
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Shri C. R. Narasimhan : In the
statement it i mentioned that Degree
courses and National Certificate courses
are arranged to be started at Oorgam,
Gudur and Madras and other places. May
I know the academic year from when these
courses would commence ?

Dr. M. M. Das : Most robabl
from the next year ; and, if lhcpexisrin;
college authorities arc able to prepare them-
sclv.es for admission this year they will
do it. The decision is there.

Shri T. B. Vittal Rao : I
dgcidcd_ to take 25 students in the O:u:“;:f
nia University Engineering College bur jt
has not been done. May I know whether
In addition to the financial assistance that
is being given to these Universities any
other  assistance like sending personne]
will be given to them by the Centre ?

Dr: M. M. Das: There is great diffie
culty in sending personnel. We are
experiencing great difficulry so far as
qualified  teachers are concerned. The
Central Government js prepared 1o give
them financial help and also  help in any
other way if it is within ovr power.

Shri Jangde : Is it the policy of the
Education Minisrry to  help the State
Governments which want to start Mining
and Metallurgical Colleges ?

Dr. M, M. Das : Certainly; it is
the policy of the Government to help the
State Governments. But, here, the Cen-
tral Government is taking the initiative,

Hindustan Aircraft Ltd.

* 1743. Shri T. B. Vittal Rao:
Will the Minister of Defence be pleased
to - state :

(a) whether the negotiations with the
West German firma for installation of a

lant in the Hindustan Aircraft Itd. for
increasing the capacity of the Coach
Building Section from 15 coaches to 25
a month have sincs been finalised ; and

(b) if so, the nature thereof ?

The Minister of Defence Organi-
sation (Shri Tyagl ) : (a) and (b). Yes,
an agreement has been entered into by the
Hindustan Aircraft Limited with a West
German firm for the manufacture of inte-
gral tvpe rail coaches. The plan is to
expand +the caoacitv of the factory grag
dually to  maufactire 300 such conches
per vear, The West German firms will
supply the designs and neccssary technical
data and will give technical assistance in
planning the expansion of the factory and
also in actual nroduction work., Tt will
also train some Indian technicians deputed
by the Hindustan Aircraft to its Works
in Germany. For these services the firm
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will be paid a royalty on producton, In

the initial stages the firm will also suoply

parts and components for which separat
. payments will be made,

Shri T. B. Vittal Rao: May 1 know for
how many years this royalty will be paid?

Shri Tyagi : This contract will, pro-
bably, lust for 5 years.

Shri T. B. Vittal Rao 1 May I
k_nou?r the total estimated cost of this pro-
ject

Shri iTy_tgl : About 4 crores.

Shri Bansal : May I know the per-
centage of royalty? :

Shri Trarl : The royalty varies.
There are long terms in our contract in
which the royalty varies according to
production. 1 am afraid I cannot give
the figures just now,

Shri’ Bhagwat Jha Azad : Accord-
ing to this agreement for extension, by
what time should we expect that it will go
into the full production that we have
envisaged in ihis extension?

Shri Tyagi : I am afraid I cannot
give the cxact date. But the work is to
start  immediately, In fact, we are
already manufacturing rail coaches but in
those coaches which we manufacture at
present, we are only ,manufacturing the
superstructures,

Shri M. S. Gurupadaswamy :
May I know whether the exp=rience gained
in the Perambur Factory cannot be

utilised for this purpose in"the Hindustan
Aircraft ? ’

Shri Tyagl : It was on the advice.
of the Raiuwav Board that this is done.
They have got some arrangement with some
Swiss firm there and they thought it more
feasible to have another firm also out in
India. {

Shri Bansal : May I know if it is not
a fact that we have alrcady an agreement
with a Swiss firm for the manufacture of
integral coaches and if so whecre is the
necessity for entering inio another agree-
ment of a similar nature with a foreign
firm? How long do the Government of
India propose to go on depending on a
forcign collaboration for the same type of
manufacture ? '

Shri Tyagi ¢ Because of the additional

demand, after the Perambur Factory has .

cen  started, which that Factory was
not able to meet, this arrangement has been
arrived at. It is not a question of bringing
from abroad a foreign firm here; it is on y to

know the technical know-how and estab- .

lish manufacture,
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Shri Bansal : The question?has not
been answered at all, Sir.,

Mr. Speaker : The question hour
is over.

Shri T. B. Vittal Rao : Sir, we
started a few minutss late,

Mr. Speaker
Chettiar.

Shri T. S. A. Chettiar : The hon.
Minister stated that royaity is according
to production. May I know the maximum
and minimum royalty ?

Shri Tyagi : I am afraid I would need
iindependent notice of this question.

Shri T. B. Vittal Rao : May I
know whether we could not increase the
capacity of the present Aircraft Factory,
which 18 producing 15 coaches working
two shifts, by having three shifts?

Shri Tyagi: As I have already said,
we were  only manufacturing  super
structure or body for these coaches but now
we are going to manufacture integrated
type of coaches and, therefore, it is a new
thing that we arc going 10 establish.

Shri T. B. Vittal Rao : How
will it be integral manufacture because it
is stated in the Press reports today that
wheels will not be manufactured at this
factory ?

t All right. Shri

Shri Tyagi : I would request the
hon. Member not to rely upor Press reports,
which do not always give the right infor-
mation.

Shri Bansal : We have already an
agreement for integral coach manufacture.
Igthe same type of techniquc is being vsed
in this new factory, why could we not
make use of the same process and same
technical know-how?

Shri Tyagl : I am afraid, as I have
already said, on the advice of the Railway
Board, they thought it feasible to have two
firms because one factory was not cnough
to give them the production for all their
requirements. They wanted additional
capacity, and, therefore, instead of arrang-
ing with the same firm, they thought they
should have an .independent party to ad-
vise the other factory.

Reorganisation of Finance Ministry

*1744- Shri Wodeyar 1 Will the
Minister of Finance be pleased to state :

(a) whether it is a fact that the re-
organisation of the Finance Ministry has.
been considered by Government ;

* (b) if so, the reasons for this reor-
ganisation and the features of this set-up;
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(c) whether the  Finance Ministry
will now  be represented in each Minis-
try by a Financial Adviser; and

(d) the duties of the Financial Ad-
visers under the new assignment?

The Minister of Revenue and Clvil
Expenditure (Shri M. C. Shah) :
(a) Arrangements for control over

expenditure and financial advice are cons-

tantly under review by the Ministry of
Finance.

(b) and (c). With a view to closer

) ‘on between the spending
Ministrics and the Ministry of Finance,
expeditious disposal of proposais invol-
ving financial implications, and deve!
ment of financial competence in the
Ministries, the Heads, of Expenditure
Divisions accredited to them have been
designated - as Financial Advisers. The
number of Deputy Financial Advisers has
also been incrcased so that a full-time
senior officer 18 made availale to each
major Ministry to tender financial advice,

(d) The duties of the Financial Adviser
and his staff are to advisé the spending
Ministries concerned on the nancial
aspects of proposals from the stage of
initial preparation to their acceptance
by Government. As the representative of
the Finance Ministry, he accords finan-
cial sanction at various stages and watches
the due observance of budget and codal
procedure,

. Shri Wodeyar : May I know whether
this reorganisation follows the rccomm-
endations of the Appleby Report?

Shri M. C. Shah: It has got no con-
cern  with the Appleby Report at
present. This is  witn regard to certain
matters discussed by the Cabinet, and
according to the decisions of the Cabinet,
all thes: matters-have been viewed in
this way. '

Shri Bhagwat Jha Azad : May I
know whether this system of having a
new Financial Adviser to every Ministry
is the result of the scheme under which
litde  relaxations  1n  financial  control
to be given to the Ministries, or will it
conform to the Report given by Appleby?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnama-
charl ) : I am afraid that the matter is
comparatively narrow and not as the hon.
Member has in mind. This question was
taken up about a couple of years back to
facilitate financial contro! and also "expedi-
tious disposal of files pending in the various
Ministries. This 13 one stage of advance
In rcorganising the Departments; may
be other things have to be taken into ac-
count later on and other changes will have
to be made.

. Mr. Speaker : The Question Hour
is now over,
. ——
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WRITTEN ANSWERS TO QUESTIONS

m
International Finance Corporation

_'1733. Shri N. B. Chowdhury :
Will the Minister of Finance be pleased
to state : .

(a) the heip if any that has been
made available to India uptil now by
the Internationai Finance rporation ;.

(b) whether any plan has been pre-
pared as to how the money thus avail-
able will be invested;

(c) the terms on which the money
would be  available from the Corpora~
tion ; and

(d) the responsibility of Government
in the manner of such investments?

The Deputy Minister of Finance
(Shri B. R. Bhagat) : (a) The Cor-
poration came into existence only on
24~7-1956 and has not yet made any, invest-'
ments,

(b) The Corporation will grant loans-
to privite enterprise only. Th: question
of Government l:rrm.\ring up a plan for the
investment of the Corporation money does
not, therefore, arise.

(c)¥The terms and conditions are yct
to be finalised by the Corporation.

(d) Government have no responsibility
in regard to investments e b{l the
International Finance Corporation. Under
the Foreign Exchange Regulation, how-
cver, all foreign investments in India
have to be approved by Government and
Government’s permission will, therefore,
have to be obtained before any such in-

vestment is made,

Practical Training Stipends Scheme

*1736. Shrl M. Islamuddin : Wil
the Minister of Educnth:m be pleased to
state :

(a) the number of hostels that are
being or proposed to be constructed for
trainecs of Practical Training  Stipends
Scheme during the year 1956-57; and

(b) the names of the places where
they are being constructed or proposed
to be constructed ? .

The Deputy Minister of Education
(Dr. M. M. tD,n)l (2) and (b) . The

matter is still.under consideration.
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University Grants Commission

*1745. Shri V. G. Deshpande :
Will the Minister of Education be pleased
to state :

(a) whether it is a fact that the Uni-
versity Grants Commission has granted
two special increments to the  lecturers
possessing the degree of Doctorate in
fixing the emoluments of the teachers of
Delhi  University;
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(b) if so, the total number of Do:z-
tors in the University including cons-
titutent colleges and how many of them
have got this benefit ;

(c) whether some of them have been
left and if so, why; and

(d) whether it is a fact that the Uni-
versity Grants Commission has  fixed
July, 1955 as the date of first increment
for those who have come urder the new
fixation and it has atected adversely a
number of cases in the University pf
Delhi ?

The Deputy Minister of Educa-
tion (Dr. M. M. Das) : (a) Yes, Sir,
These increments are given to the lectur-
ers who obtain Doctorate degree during
the course of their employment in the
Delhi  University or in onc of its Consti-
wert Colleges.

(b) and (c). Out of 44 Doctors 41 have
got the benefit. The cases of 3 are under
consideration of the University
Authorities. ’

(d) As the salaries of the teachers of
Constituent Colleges had been revised
with effect from 1st July 1954, the next
increment in their case will accrue on 1st
July each year. Similarly the next in-
crement of the teachers of the University
will accrue on 1st April each year as their
salaries had been rcvised with effect from
1st April 1956. In such cases whatever
may be the date of enforcing a scheme
some people on the margin are hound to
be adversely  affected. However
the University Grants Commission have
evolved a formula that will cause the least
of disturbance.
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L P.S' Pay Scale

*1747. Shrimati A, Kale : Will the
Minister of Home Affairs be pleased to
refer tothe reply given to Starred Question
No. 1036, on the 31st March, 1956 and
state at what stage the matter stands?

The Minister in the Ministry of
Home Affairs ( Shri Datar ) : The
matter is still under consideration.

Taxation Reforms

*1749. SShriS.V. Ramaswamy :
Sardar Iqbal Singh:
Will the Minister of Finance be
pleased to state :
(a) whether Government have consider-
ed Professor Kalder's Report on Indian
Taxation Reforms; :

(b) whether Government have ac-
cepted his suggestions; and
(c) if so, the steps being taken to
t them?

The Minister of Revenue and Civil
Expenditure { Shri M. C. Shah) :
(a) The report is_under examination.

(b) and (c). Do not arise.
Collection of Watex Cess

*1750. Shri Mathew : Will the Min-
ister of Home Affairs be pleased to
state :

(a) whether representations have been
received from the ryots of Travancore-
Cochin, protesting against the collection
of water cess in a lump sum to cover the
dues for the past several years together;
and

(b) if so, the action taken thereon?

The Minister in the Ministry oa
Home Affairs ( Shri Datar ) : (a) and
(b), It is presuned that the question
relates to the collection of water cess in
respect of lands served by lift irrigation.
The rate of water cess was fixed at Rs. 25/-
per acre with effect from 1st April
1950. The collection of cess was, how-
ever, stayed by the  previous Govern-
ment on representations from the ryots.
The complaints were examined carefully
and it was found that there was no case
for a reduction in the rate of cess. The
stay order was, therefore, vacated on 14th
May 1956 and orders were issued tor

454 LSD 1.
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the realisation of the arrears of cess.
Representations have been received against
the vacation of the stay order. They
will be deak with under the normal rules.

Bomb Explosion in Delhi

*1751. Dr. Satyawadi : Will the

ister of Home Affairs be pleased
to refer to the reply g\rcn to part (b)
of Starred  Question No. 98 on the
18th July, 1956 regarding investigations
into Bomb Explosion near Jama Masjid,
Delhi in June, 1956 and state at what
stage the matter stands?

The Minister in the Ministry of
Home Affairs (Shri Datar): The
investigation has not yet been eoncluded
and is being vigorously pursued.

Assistant’s Grade Examination

*1753. Shri Brajeshwar Prasad:
Will the Minister of me Affairs be
pleased to state:

(a) when  Government propose to
hold next Assistant’s Grade Examina-
tion;

(b) whether  Government  have
planned to make it a regular yearly
examination ; .

(c) whether it is @ fact that as
against 100 vacancies announced last
year Governmert have already taken about
500 of the qualified candidates and that
they propose to take even more; and

(d) if wo, the reasons therefor ?

The Minister in the Minletry of
Home Affairs (Shri Datar): (a)ard

-(b). The number of Assistants to be re-

cruited and the intervals at which recruit-
ment should take place would nd
on Governmert’s requirements from
time to time of officers of this grade. The
next review of requirements would be
undertaken early in 1957.

(c) and (d). The announcement re-
garding the number of vacancies to be
filled on the results of this examination
was made in April, 1955 and was based
on Government’s assessment of their
requirements at that time, The results
of the examination, however, were available
only late in May, 1956. By that time, the
Second Five Year Plan had been formulated
and large scale expansion of work bad taken
place in the various Ministries and their
Attached/Included  Offices. A number
of temporary posts had also beer corverted
into permarent ones in the various Minis-
tries. As & result, the actual number of
vacancies in the grade of Assistant was
found to be far in excess of the number

notified in April, 1955.
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Government have, therefore, decided .

to issue offers of permanent appointment
to the first 400 of the candidates who
have qualified on the result of this ex-
amination, In addition, 400 candidates
will be appointed to this grade temporarily.

Ordnance Factories

[ Thakur Jugal Kishore Sinha:
*1754. { Shri Asthana:
tlhbu Ramnarayan Singh:

Will the Minister of Defence be
pleased to state:

(a) to what capacity the Ordnance
Factories of Kanpur and other places
are working at present;

(b) whether there is any proposal to
wotk)them to full capacity;nnf

(c) if so, from when ?

The Minister of Defence Organisa-
ton (Shri Tyagi): (a) On the basis of
the direct labour actually employed as

ainst the direct labour required to work

1 the plants on a single shift. The
approximate average utilisation of capacity,
in the Ordnance Factories in Kanpur, 18
as follows:

Small Arms Factory . . 0%
Harness & Saddlery Factory 75%
Ordnance Factory . . 67%

Ordnance & Parachute Factory 64%

(b) The utilisation of  Ordnance
factory capacity mainly depends on the
load of Service orders. Whenever idle capa-
city is revealed due to fall in Service load,
maximum effort is made to utilise such
capacities for alternative trade work includ-
ing work for railways and other Government
departments, However, there are certain
specialised plants in Ordnance factories
which cannot be utilised for other than
Service work.

(c) Full utilisation of the capacity
is possible only in case of an mergency;
in normal times a certain amount of idle
capacity has to be accepted as & premium
of War Risk Insurance,

Reserve Bank Building at Nagpur

*1755., Mulla Abdullabhai : Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 831 on the gth April, 1956
and state:

(a) whether the construction of the

Reserve Bank of India  building a
Nagpur has since been completed;
and

(b) if so, the total nditure in-
cuneg on its construction
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The Minister of Revenue and
Defence Expenditure (ShriA. C.Guba):
(a) Yes, Sir,

b) The accounts have not yet been
finalised but the total exl{mnduure
is  expected to be 8. ]
lakhs approximately, exclusive of the
price paid for land which is Rs. 5,39,081/-.

Untouchability

*1766. Shri Ramachandra Reddi:
Will the Minister of Home Affairs be
pleased to state:

(2) whether  pracharaks  or propa-
gandists were appointed temporarily to
implement the Untouchability Act and
to promote Harijan Welfare;

(b) if so, for what period, the amount
of money sanctioned for the purpose and
the amount spent so far; and

(c) whether the services of  these
pracharaks or propagandists are being
terminated or have already been ter-
minated ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) The
Government of India do not appoint any
pracharaks or propagandists. These are
appointed by the State Governments
and by some non-official organisations
from year to year. The Central Govern-
ment only give grants-in-aid for this
purpose.

(b) The required infcrmation will
be collected and laid on the Table of the
House if the year or years for which it is
required are specified.

(c) This information also will be

~ collected and laid on the Table of the House,

if particulars of the employers are given,
Situation in Ahmedabad

*1757. Shri Kamath: Will the
Minister of Home Affairs be pleased
to state:

(la whether it is a fact that troops
or Military Police or both were called
out in Ahmedabad at any time durinﬁ
the period from the 8th 10 the 15t
August, 1956; and

(b), if so, for what purpose?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
There was a flag march in Ahmedabad
city on the oth August. Some troops
were also employed to guard two electric
power houses and a water works. No
troops were employed for any other purpose,
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Chinese Students

*1758. Shri Krishnacharya
Joshi:  Will the Minister of Education
be pleased to state:

(8) the total number of scholars from
China studying in Indian Universities
lml:dler the various schemes of Government;
an

(b) the names of Universities where
they are studying?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) 11.

(b) Aligarh  Muslim  University,
Allahabad University, Banaras Hindu
University, Institute of Tropical Medicine,
Calti‘qtu and Jamia Millia Islamia, New

i.

Tobacco Excise Duty

*1759. Shri Bheekha Bhal: Will
the Minister of Finance be pleased to
state:

(a) whether Government have received
any  representation for reduction of
excise duty on tobacco in Udaipur
Division;

(b) if so, the action taken thereon;
and

(c) whether it is a fact that the excise
duty varies in different divisions in the
same State ?

The Minister of Revenue ;nd
Defence Expenditure (Shri A. C. Guha):
-(8) Yes, Sir.

(b) Representations were received
regarding the assessment of duty on
‘Sukho Aukho’ variety of tobacco grown
in the Udaipur Division of the Delhi
Collectorate, which is considered capable
of being used, and is also being actually
used in some negligible quantities in some
places in the manufacture of irs. On the
capability standard, this duty was ori-
ginally fixed at 14 annas per lb. but sub-
sequently on receipt of the representations,
duty was reduced to 6 annas in certain
parts of the Delhi Collectorate. _ Duty
on a similar variety, called ‘Aukho Bukho'
grown in North Gujerat, previously charged
at annas 14 per lb. was also reduced to
6 annas per lb.

(c)Duty on tobacco is assessed accord-
ing to the capability of the tobacco for

i gue d in the manufacture of biris
or not. ® ertain marginal varieties being
used in different aress for different pur-
poses, may have varying duties according
to the use in such areas.
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Training of Indlan Teachers
Abroad

Shri D. C. Sharma:
*1760. {Bllrl K. K. Das:

Will the Minister of Education be
pleased to state: -

(a) the number of Indian teachers
sent  abroad under Central  Govern-
ment schemes during 1954-55 for training,
State-wise;

(b) whether some teachers will be
sent abroad in 1956-57 also; and

(¢) if 8o, when and from which
States ?

The Deputy Minister of Education
(Dr. M. M. )t (a)to(c). A statement
is laid on the Table of the House. [Sese
Appendix XI, annexure No. 6).

do-Pakistan Banking Agreement

*“3761. Shrl Gidwani 1 Will the
Minister of Finance be pleased to
state ¢

(a) whether the Implementation
Committee of the Indo-Pakistan Bank-
ing agreement met in Karachi on the
24th and 25th July, 1956; and

(bl?‘ If so, the decisions arrived at
by the ttee  regarding the
transfer of Bank accounts of evacuees
from one country to the other?

The Minister of Revenue and
Defence diture (Shri A. C.
Guha): (a) Yes, Sir.

(b) A copy of the Press Note issued
after the close of the meeting is placed on
the Table of the House. [Ses Appendix
XI, annexure No. 7].

Oil Refinery

o163,  Shri M. Islamuddin:
703- 1 Shri Bibhuti Mishra:

Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state:

(a) whether the Government of
Bihar has put forward her claim to
i.:l::dnlthe proposed oil refinery in Bihar;

(b) if so, whether Government have
agreed to her claim?

The Minister of Natural Resources
Shri K. D. Malaviya): (a) A proposal
as been h::.-ceil:red from itjlu: Bihar Govern-
ment that the new oil refinery may be
set up in Bihar, y
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(b) No decision has yet been taken
on this question.
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Draft Electoral Roll

Thakur Jugal Kishore Sinhat
*1765. { Shri Asthaua:
Babu Ramnarayan Singh:

Will the Minister of Law be pleased
to state whether Government have con-
sidered the propousal of supplying one
copy of draft electoral roll to the present
Members  of the Legislatures with a
view to ensure the registration of maximum

number of electors on the electoral
roll ?

The Minister of Legal Affairs
(Shri Pataskar): Yes, The Govern-
ment of India, however, do not propose
to supply copies of draft electoral rolls to
the existing Members of Parliament or
State Legislatures.

Pay of University Teachers

Shri D. C. Sharma:
"""{ Shri Ram Krishan :

Will the Minister of Education be
pleased to state:

(a) the new. scales of pay fixed by the
University Gra'ts Commission for the
teachers inthe various Universities; and

(b) whether itisafact thatthe Govern-
memt of India have offered to meet half
of the expenditure involved in the intro-
duction of new scales?

The Deputy Minister of Education
(Dr. Mu M. Das): (a)aad (b). A statement
is laid on the Table of the Lok Sabba.
[Ses Appendix XI, anncxure No. 8].
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Foreign Missionaries

Shri Krishnacharys Joshi:
Shri Sanganna:

*1767. { Shri Bheekha Bhai:
Shri Hem Raj:
Shri Badshah Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there 13
an increase in the anti-Indian activities
of foreign Christian Missionaries 1
India; and

(b) if so, what steps have been taken
by Government in the matter ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) There
is no factual basis for the assumption
made in the question, according to the
information available with the Govern-
ment of India.

(b) Do not arise.

International Dramas Fntivnl_

*1768. {g:rdn Igbal g:nch:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1167 on the 4th
April, 1956 and state:

(a) whether the Government of India
have since decided to participate in the
International Drama Festival to be held
at Paris this year; and

(b) if so, the steps taken so far in this
direction ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) It was decided not
to participate in the International Drama
Festival, held in Paris this year,

(b) Do not arise.
Public School Merit Scholarships

1288. Shri Bheekha Bhai: Wil
the Minister of Education be pleased
to state the number of Public Schoal
Merit scholarships that have been won
so far by students whose ts or
guardians are employed in vernment
and Semi-Government offices ?

The Tw Minister of Education
(Dr. M. -Das)t 120, *

Institutes for Mining Engincering

1289, Shri Ram Krishan: Will the
Minister of Education be pleased to
state: -

(a) whether the scheme for establish-
men of institutes for Mining Engineering
in India du-ing Second Five Year Plan
has been finalised; and
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'(b) if so, the main features of the
scheme ?

The Deputy Miister of Education
(Dr. M. M. Das): (a) agd IE?J. A_sme_;
ment giving the pequired information i
laid oﬁwthg Table of the House. [See
Appendix XI annexure No. 9].

Estate Duty

1290, Shri Karni Sioghji: Will
the Minister of Finance be pleased to
state:

(a) the total number of estate duty
cases registered upto the 31st March,
1956 in Rajasthan with particular reference
to Bikaner Division; and

(b) the number of cases disposed
of and the amount collected there-
from?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
and(b). A statement is laid on the Table
"of the House., [Ses Appendix XI, annexure
No. 10].

Private School Teachers in
Travuncors-Cockin

1291. Shri Mathew: Will the Minis-
ter of Education pe pleased to refer
to the reply given to Starred Question
No. 505 on the 318t July, 1956 and state
whether there is any proposal under
contemplation of the Government of
Travancore-Cochin to place any restrictions
on the freedom of the managers of Private
Schools to appoint persons of their choice
as teachers provided they possess the
necessary qualifications laid down by the
Department of Educartion ?

The Doputy Minister of Education
(Dr. M. M. Das)t No, Sir,

Post-Matric Scholarships

1293. Shri N. B. Chowdhury: Will
the Minister of Education be plcased
to lay a statement on the Table show-
ing the names of Scheduled Caste
students from the districts of Hooghly
and Midnapur in West  Bengal who
were granted Post-Matric * Scholarships
during the year 1955-56 ?

The Deputy Minister of Education
(Dr. M. NE tBn): A statement  is
laii on the Tablc of the House. [See
Appnedix XI, annexure No. 11).

Hill Social and Cultural Uaiom of
Assam

1393. Shri Rishang Keishing: Will
the mnister of Education be pleased
tate:
* (:) whether it is a fact that at the
request of the Hill Social and
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Union of Assam, the Government of India
sanctioned & sum of Rs. 10,000 in 1954

for construction of Hall -Li
Shiliong; ~cum-Library at

(b) whether it is a fact that the
money could not be utilised as it was
not handed over to the Union and mean-

while  another organisation came into
existence;

(c) whether  the money has been
returned to the Government of India
:;d is still with the State Government;

(D) whctherh GoEcmmcnt will en-
quire as to why the money could
be utilised ? Y Y ot

.. The Deputy Minister of Education
(Dr.M. M., )i (8) to(d), The informa-
tion is bemf collected and will be iaid
on the Table of the House.

Regional Research Laboratories

Mi 1294. F;_hr;l Ram Kr:hns Will the
inister o atural esources aad
Scientific

be pleased 30
state:

. (a) whether the scheme for the esta-
blishment of Regional Research Labora-
tories as decided by the Council of
Scientific and Industrias  Research has
been finalised ; . :

(b) if so, the number of such Iabors-
tories to be opened during the current
year and the Second Five Year Plan with
their location; and

(c) the main features of the scheme?

The Minister of Natural Resources
(Shri K. D. Malaviya)t (a) and (b).
Yes, Sir. The Council of Scientific and
Industrial Research propose to establish
a Regional Research Laboratory in Assam
duringothc second five year plan period.
The Council has also recently taken over
the Central Lahoratories for Scientific
and Industrial Research at Hyderabad,
with a view to developing the same as a

i Research Laooratory for . the
Hyderabad region.

(c) The main functions of the Regionai
Laboratories will be to undertake rescarch
on raw materials of their respective regions
and to help to develop and foster the
existing and new industries of those re-
gions.

Cashew Factories

1298. Shri V. P. Nayar: Will the
Minister of Finance be pieased to state
the sales-tax and income-tax realised from
the cashew factories in Travancore-Cochin
State during the First Five Year Plan
period ?
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. The Minister of Revenue and Civil

Expenditure (Shrl M. C. Shah) : In-
formation is being collected and will be
laid on the Table of the House, when
obtained.

Lead and Zinc Ore
1396. Shri Balwant Sinka Mehta:
Will the Minister of Natural Resources

and Scientific Research be pleased
to state:

(a) whether it is a fact that Govern-
ment propose to increase the output of
lead and zinc ore;

(b) if so, whether any schedule has
been fixed;

(c) the present daily oucput; and

(d) the extent to which they desire
to get it increased?

The Minister of Natural Resources
(Shri K. D, Malaviya): (a) to (d). The
present daily output of Zinc and Lead
ore is 300 tons. Government has advised
the Company working the mines at Zawar
to increase it to 1,000 tons by 1960 or
earlier.

Translation of UNESCO Publications

1397. Shrl Krishnacharya Joshi:
Will the Minister of Education be
pleased to state:

(a) the names of UNESCO publica-
tions taken up for translation into various
Indian languages by the Indian National -
Co;nnﬁsslou for cooperation with UNESCO;
an

(h) the names of publications already
translated ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) and (b). A state-
ment is placed on the Table of the House.

[See Appendix XI, annexure No. 12].

evelopment of Lahaul and Spid

1298. Shri Hem Raj: Will the Minis-
ter of Home Affairs be plcased to
refer to the reply given to Unstarred
Question No. 717 on the 4th April,
1956 and state:

(a) whether all the schemes for the

development of the  Scheduled Areas
of Laﬁlul and Spiti have been finalised

and report of the Punjab Government
received thereon;

(b) if so, which of them have been
approved; and _ -

(c) whether a y of the scheme
will be laid on the Table ?
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The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (¢)
All the schemes to be implemented during
the Second Five Year Plan for the develop-
ment of the scheduled areas of Lahaul
and Spiti have been finalised. Schemes
approved in addition to those already placed
on the Table of the House in reply to
Unstarred Question No. 717 dated 4th
April, 1956 by Sardar I?lbal Sinéh, Sardar
Akarpuri and by Shri R. K. Gupta, are
shown in the statement which is now laid
on the Table of the House. [See Appendix
XI, annexure No. 13].

LAF. Training

1399. Shri D. C. Sharma: Will
the Minister of Defence be pleased to
state the number of Indians sent abroad
fcér T'mnnu:lg in Air Forcc during 1955-
5

The Minister of Defence Organisa-
tion (Shri Tyagi): 6o.

Technical Training College, Jalahalli

_1300. Shri Ram Krishan: Will the
Minister of Defence be picased to refer
to the reply given to Unstarred Ques-
tnto? No. 802z on the 9th April, 1956 and
state :

(a) the names and designation of
the 20 foreign instructors employed in
:l:é ‘Technical T'raining College, Jalahalli;

.

(b) the monthiy salary and other
allowances of each instructor ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) and (b). A
statement giving the information is placed
on the Table of the House. [See Appendix
XI, annexure No. 1?_]. Out of these
20 foreign instructors, fourteen have since
been replaced by Indians.

Ex-Servicemen

1301. Shrm Jaipal Singh: Wiil th
Minister of Defence be pleased toe
atate:

(a) the number of Officers in the
three Services released since 1950;

(b) the number absorbed in (Govern-
ment) civilian employment; an

(c) the number still in service that
have been rcfused leave for civilian
employment. ?

The Deputy Minister of Defence
(Sardar Majithia): (a) The number
of officers in the three services released
since 1st January, 1950, upto 31st Mgy,
1956 is 2,534.

(b) 730.
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(¢) No non-regular officer who asked
for permission has been refused permis-
sion to apply for civilian appointment.
Regular Commissioned Officers of the
Armed Forces are not normally permitted
under the rules to apply for civilian appoint-
ments.

Training of Teachers
Shri Ram Krishan :
13024 Shri Madiah Gowda:

Will the Minister of Education be pleas-

ed tn state:

(a) whether the plan for  training
degree teachers and diploma teachers
for multi-purpose and junior techncal
schools during Second Five Year Plan
has been finalised; and

(b) if so, the main features of the plan ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) and (b). A state-
ment giving the required information is
laid on the Table of the House. [See
Appendix XI, Annexure No. 15]. .
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Registered Foreigners
1304. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state :
(a) the total number of foreigners
whose namss have been registered during
1956 so far in India; and
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(b) the names of the countries to
which they belong ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
As stated on the 8th August, 1956 in reply
to Shri Krishnacharya Joshi’'s Unstarred
Question No, 507, the information for the
year 1956 is not available. A statement
showing the number of foreigners registered
during 1955 is, however, placed on the
Table of the.House, [Se¢ Appendix XI,
Annexure No. 16].

Customs Department

1308, Shri D. C. Sharma: Will the
Minister of Finance be g:used to lay
on the Table of the Sabha.a statement
showing:

(a) the number of complaints of
corruption reccived against the officers
of Customs Department during the year
1955;

(b) the number of complaints which
have so far been enquired into and fina-
lised; and

(c) the number of officers punishe d
as a result of these complaints?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
(a) to (c). A statement is laid on the
Table of the Lok Sabha. [See Appendix
XI, Annexure No, 17].

Military Training

1306. Shri Jaipal Singh: Will the
Minister of Defence be pleased to state:

(a) the number of countries assisted
by our Armed Forces personnel for training

purposes;

(b) the terms and conditions on
:Ll;ich the personnel are loaned or deputed;

(c) the authority exercising control
over these loaned or deputed personnel
in those countries ?

The Minister of Defence Organisa-
tiomn (Shri Tyagi): (a) Three. .

- (b) In addition to the normal pay and
allowances as in India, the personnel
receive a suitable compensatory allowance
and a few concessions in the matter of
accommodation, leave and travel in the
foreign country.

(c) They continue to be under the over-
all authority of the Service Headquarter
concerned and subject to the disciplinary
rules of their service. -
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Book

1307. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state the number of books in various

that have been published during
19§5-56 in India ?

The Deputy Minister of Education
(Dr. M. M. Das) : The information is
being comEilecl and will be laid on the Table
of the Lok Sabha in due course.

Tobacco

1308. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the area of land in the district
of Hoshiarpur in the Punjab brought
under tobacco cultivation during the
z;;ra 1951 to 1956, each year separately;

(b) the total amount realised from
excise duty on tobacco during these years
separately ?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
(a) and (b). A statement showing the
1:15 ulirec} thlngl::agtigg is glaced on the

‘able of the abha, A i

» Annexure No. 18). [See Appendix

Customs Department

1309. Shri D. C. Sharma: Wil
Minister of Finance be please:dl tl;f,
state:

(a) the number of posts reserved for
the members of the Scheduled Castes
and Scheduled Tribes in the years 1g¢4-
55 and 1955-56 in the Customs Depart-
ment; and

(b) the number of posts filled
them during that period ? by

The Minister of Rewenue and
Defence Expenditure (Shri A. C. Guha):
(a) and (b). The information® is being
collected and will be placed on the Table
of the House as soon as possible.

Land Aqukition in Bihar

1310, Shri Jhulan Sinha: Will the
Minister of be pleased to state:

(a) whether it is a fact that rent
has all along been and is still being realised
from the tenants at village ya and
other villages in P. S. Mirganj, District
Saran  (Bihar) in respect of the lands
permanently vired for the aerodrome
at Sabya over Ve years ago;

(b) if so, the reason therefore;
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(c) whether a fairly large por'ion of
the compensation amount for those lands
are still with the Government; and

(d) if so, the steps proposed to be
taken to disburse the amount?

The Deputy Minister of Defence
g,“d" milthi-): (a) The Central

vernment are not aware of any such
fact as stated by the hon, Member
Complaints, if any, are to be addressed
to the Government of Bihar or the Collector
of the district.

(b) Does not arise, \
(c) No.
(d) Do not arise.

List of Inscriptions in Karnatak and
Mysore

r311. Shri Madiah Gowda : Will the
Minister of Bducation be pleased to
srate

(a) whether any consolidated topo-
graphical list of inscriptions in Karna-
tak and Mysore has been prepared asr:-
commended by the Central Advisory Com-
mittee on Archaeology;

(b) if so, whether the sa e has been
published ; and

(c) if not, the reason th..efor?

The Deputy Minister of Education
(Dr. M. M. Das ) : (a) No, Sir.

.(b) Does not arise.

(¢) The question of compiling lists
of topographical inscriptions in Karnatak
and Mysore will be taken up in due course
in connection with the preparation of a
consolidated list of Indian inscriptions.

Auxiliary Cadet Corps Camps

‘ 1312, Shri Madiah Gewda : Will the
Minister of Defence be pleased to srate
the estimated amount of work and treining
done in each Auxiliary Cadet Corps Camp
during 1955-567?

The Minister of Defence Orgami-
sation (Shri Tyagl) t A statement is laid
on the Table of the House {See Appendix
XI, Annexure No. 19].

Archaeologica Misslons
Sardar Igbal 8§’ :
1313. { Sardar Ak n'pu:fh
Will the Minister of Educidon be
please to state:

(a) wh ther i* is a fact thar Government
plans to send an archaeological mission
to the foreizn coun ries; and
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(b) if so, the names of such countries
and details of the programme in this con-
Nection ?

The uty Minister of Education
(Dr. M. Das) : (a) No, Sir.

(b) Do not arise.

Women Welfare in Punjab and
PEPSU

Sardar Iqbal Singh 1
1314. {Saﬂlnr Akarpuri :

Will the Minister of Education be
pleased to state the detailed scheme under
the following heads formulated for wel-
fare in the Punjab and PEPSU by the
Social Welfare Board for the year 1956-57:—

(§) the number of Training Institu-
tes to be run for the training of Gram
Sevikas ;

(i) the number of teachers along with
their scales of pay to be employed at these
Training Institutes;

(#6i) the number of Welfare Exten-
sion Projects to be run in the villages along
with the amount of money allocated for
each of them;

(fv) the scale of pay and allowances
given at these Centres to the Gram Se-
vikas; and

(v) the honorarium and allowances
allowed to District conveners ?

The uty Minister of Educa-
tion (Dr. M. Das) : (i) Punjab 1.
PEPSU 1.

(ii) The requisite information is being
collected and will be laid on the Table of
the Sabha as soon as possible,

(iii) Punjab 26
PEPSU 16

The estimated expenditure of a Wel-
fare Extension Project is Rs. 29,480/-
per year recurring and Rs. 20,000/- non-
recurring for a period of five years.

(iv) Punjab—Rs. 50-3-80-4-100
PEPSU—Rs. 50-3-80

plus  other allowances as_admissible
under the respective State Government
rules to persons drawing similar pay.

(v) No honorarium is paid to Dis-
trict Conveners. They are, however,
entitled to claim re-imbursement of out-
of-pocket expenses in connection with the
performance of official duties subject to
a maximum of Rs. 600/- per annum if
they look after onc Project and an addi-
tional sum of Rs. 200/- for each addi-
tional Project.

454 LSD 2.

4 SEPTEMBER 1956

Written Answers 2148

Working of Indian Companies Act
Sardar Igbal Singh :
1315. {Snrdlr Akarpuri 1
Will the Minister of Finance be pleased
to state:

(a) the number of companies whose
affairs are being investigated at present
by the Government Inspectors under the
{,ndun Companies Act in Punjab and

epsu;

(b) whether ln{ report has been sub-
mitted by these Inspectors; and

(c) at whose instance these Inspectors
are appointed ?

The Minister of Revenue and Civil
g.tpendituro (Shri M. C, Shah ) : (a)
ix.

(b) Reports have been submitted by the
Inspectors in 4 cases.

(c) Inspectors in all these cases had
been appointed on the basis of the reports
submitted by the Registrars of Companies,
under section 137(5) of the Indian Com-
panies Act, 1913,

Oil Refinery

16 Shri Debendra Nath Sarma :
I316. 4 Shri Rishang Keishing :

Will the Minister of Natural Resour-
ces and Scientific Research be pleased
to refer to the reply given to Starred
Question No. 697 on the 3rd Augus,
1956 and state:

(a) the special conditions on which
the prospecting license over Naharkatia
area was granted to the Assam Oil Com-
pany; and

(b) whether the Government of
Assam has been consulted in the matter
concerning granting of prospecting license
and setting up the new Refinery?

The Minister of Natural Resources
(Shri K. D, Malaviya) : (2) and (b). A
statement givingrthe required information
is laid on the Table of the House. [Ses
Appendix XI, Annexure No. 20].

Education in Scheduled Areas
1317. Shri Hem Raj : Will the Mi-

nister of Education be pleased to state:

() whether it is a fact that the stu-
dents of Scheduled arcas are entitled to
free education in educational institutions;

(b) whether it is a fact that the bo
of the Scheduled areas of Lahaul and Spiti
(Punjab) are being charged fees in schools;
and

(c) if so, the reasons therefor ?
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The Deputy Mianister of Education
(Dr. M. M. Das) ¢ (a) It is a matter for
the State Governments to decide in res-
pect of their own areas,

(b) No, Sir.
(¢) Do not arise,
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Life Insurance Corporation

. 1332. Shri Wodeyar: Will the Min-
ister of Flnance be pleased to state:

_(a) whether the Senior Service Com-
mittee of the Life Insurance Corpora-
tion has completed its assessment in va-
n:éxs important centres of the country;
a

(b) if 80, whether the Committee has
submitted” its report ?

The Minister of Revenue and Ci-
vil Expenditure (Shri M. C. Shah) :
(a) No, Sir.

(b) Does not arise.

Scholarships for Scheduled Castes,
etc,

. 1323, Shri Achuthan : Will the Mi-
nister of Education be pleascd to state:

_(a) the total number of applications re-
ceived by the Scheduled Castes, Sche-
duled Tribes and other Backward Classes
Scholarship Board during 1956-57 from
stu&:lents of cach category (State-wise);
an

(b) when the selecrion will be fina-
lised and the disbursement will begin?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) A Statement is laid
on the Table of the House. [See Appen-
dix XI, annexure No. 21].

(b) It was decided in February, 1956,
to award scholarships to all eligible Sche-
duled Castes and Scheduled Tribes can-
didates during 1956-57 and funds were
placed at the disposal of the institutions
in April/May, 1956, for making the ad
hoc payments for a period of four months
from the commencement of the academic
session,

The selection of ‘Other Backward Clas-
ses’ candidates for scholarships is expec-
ted to be finalised in the near furture,.
whereafter payments will be made.
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Travancore University

1335, Shri Mathew : Will the Mi-
nister of Education be pleased to state:

() whether it is a fact that a represen-
tation has ‘been received from the Tra-
vancore  University Teachers’ Union,
praying that the maximum salary of Pro-
fessors may be raised to Rs, 1,000/- per
month if it cannot be raised to the figure
laid down by the University Grangs Com-
mission; and

(b) whether this request is under con-
sideration of Government?

. The ty Minister of Educatien
(Dr. M. Das) : (a) No, Sir.

(b) Do not arise.
Diamonds

1326. Shri Lakshma 1 Will the
Minister of Natural mum- and
Scientific Research be pleased to state:
b
(a) whether Government arc aware
that a number of hdinm_ondu are :'?u‘:}c.i
every year during the rainy season -
jrakaroor and its surroundings in Andhra
State; and

b) whether Government propose to
maée)n detailed survey of the whole
locality ?

The Minister of Natural Resources
(Shri K. D, Malaviya) : (2) Diamond
finds have been occasionally reported
from Vajrakaroor arca after rains.

Detailed investigation of the loca-
liryaiJs) propOsed to be undertaken by the
Geological Survey of India during 1956-57
field season.
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LA.F. Pilots

1328. Shri G. S. Singh : Will the Mi-
nister of Defence be pleased to state:

(a) whether it is a fact that the Minis-
Jry of Defence have agreed to transfer a
number of qualified pilots from the In-
dian Air Force to the Air India Interna-
tional every year ; and

(b) if so, the reasons therefor?

The Minister of Defence Organi-
sation (Shri Tyagl) : (a) Yes, it is pro-
posed to release a few officers for ser-
vice with the Air India International this
year and also from time to time in future
subject of course to IAF’s own needs.

(b) To meet the needs of the Air India
International for trained and experienced
pilots and also to provide an opportunity
to IAF pilots to continue in civil aviation
after their retirement from the IAF.

Central Offices at Nagpur

1329. Mulla Abdullabhai : Will the
Minister of Home Affairs be pleased
to state:

(a) the names of the Central Govern-
ment offices which are to be shifted from
Nagpur after the re-organisation of States;
and

(b) the names of the new offices of
Central Government which are to be loca-
ted at Nagpur after the re-organisation ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) and
(b). The entire-question of location of Cene
tral Government Offices as a result
of re-organisation of States is under con-
sideration.
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LOK SABHA DEBATES D

(Part II—Proceedings other than Questions and Answers)

5485
LOK SABHA
Tuesday, 4th September, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mg. SeeakEr in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-04 p.M.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received
from the Secretary of Rajya Sabha:

{i) ‘In accordance with the
provisions of rule 125 of the
Rules of Procedure and Conduct
of Business .in the Rajya Sabha,
I am directed to inform the Lok
Sabha that the Rajya Sabha at its
gitting held on the 1st Septem-
ber, 1956, agreed without any
amendment to the Government
Premises (Eviction) Amendment
Bill, 1956, which was passed by
the Lok Sabha at its sitting held
on the 24th August, 1956.

(ii) ‘I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
Saturday, the 1st September,
‘1956, passed the enclosed motion
concurring in the recommenda-
tion of the Lok Sabha that the
Rajya Sabha do join in the Joint
Committee of the Houses on the
Bill to establish standards of
weights and measures based on
the metric sy The
of the members nominated by the
Rajya Sabha to serve on the said

Joint Committee are set out in
the motion. :
. MOTION

““That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of
the Houses on the Bill to estab-
lish standards of weights and
measures based on the metric
system and resolves that the
following members of the Rajya
Sabha be nominated to serve om
the said Joint Committee:

1. Shri M. Govinda Reddy
2. Shri V. C. Kesava Rao
3. Shrimati K. Bharathi

4. Dr. N. S. Hardiker

5. Dr. W. S. Barlingay

6. Shri B. K. Mukerjee

7. Shri Akhtar Hussain

8. Shri M. H. S. Nihal Singh
9. Shri Bhagirathi Mahapatra
10, Shah Mohammed Umair
11. Prof. A. R. Wadia

12. Dr. Raghubir Sinh

13. Shri Kishen Chand

14. Shri M. Govindan Nair
15, Shri V“K. Dhage”.’

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND.
RESOLUTIONS

SmxrY-FIRST REPORT
Sardar Hukam Singh (Kapurthala
Bhatinda): Sir, I beg to present
the Sixty-first Report of the Com-
mittee on Private Members' Dills and
Resolutions. .



5487 Constitution

CONSTITUTION (NINTH AMEND-
MENT) BILL

The Minister of Home Affiirs ahd
Heavy Indusiries (Pandit G. B. Pant):
Sir, I beg to move :

“That the Bill further tg amend the
Constitution of India, as reported by
the Joint Committee, be taken into
consideration”.

I had the privilege of placing before
the House the motion for reference of
the Constitution (Ninth Amendment)
Bill to a Joint Committee. I then
pointed out that this Bill was designed
to give effect to the proposals of the
States Reorganisation Commission.

Shri Kamath (Hoshangabad):
Louder please; we cannot hear the
hon. Minister.

Pandit G. B, Pant: I was just saying
that when I moved for reference of the
Bill fo the Joint Committee on the 26th
April, I pointed out that the Bill was
designed to give eflect primarily to the
proposals concerning the reorganisa-
tion of States. There were also some
other matters of a subsidiary character
relating to High Coutts and “High
Court Judges, their salaries, and pro-
visions pertaining "to The appoin t
of ad hoc Judges and a few amend-
ments to the entries in the Schedules
were also included in the Bill, but they
are all of minor character.

The Joint Committee, if I may say
so, was a powerful one, It consisted
of more than 50 hon. Members, the
representatives of both Houses, and if
1 may say so, some of the most promi-
nent Members were included in the
Joint Committee. The Bill was scruti-
nised very closely. It was reviewed
there and it has come back
House in a modified form, As observed
by one of the leading Member of the
Committee, it is a considerable im-
provement on the original Bill.

1 also venture to state that the Bill,
almest reflects the unanimous opinion
of the Joint Committee. If you will
took at the notes that have been attach-
ed, you will be pleased to find that none
of the principal clauses has been in any
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way attacked, and the suggestions that
have been made do not in fact affect
the structure of the Bill. So, what I
am placing before the House is more or
less an agreed measure, to which the
tepresantatives of all parties in this
House have virtually given their assent,
Since the introduction of this Bill, the
States Reorganisation Bill and the Bill
relating to the reorganisation of Bengal
and Bihar have been passed. So, this
Bill, in a way, represents the coping
stone of the edifice that this Parliament
has been building, brick by brick. And
now, with the passage of this Bill,
the scheme of the reorganisation of
States will be ready for implementa-
tion. I am glad that the form in which
the scheme has ultinmtely emerged and
in which it will be embodied in this
Bill has, for practical purposes, been
hailed by all classes in almost all parts
of the country. There was some little
commotion in one State, but when
matters were further explained, it
passed off and I hope that our appeal
to all communities and to all States
now to co-operate in a friendly way
in order to get a practical and concrete
shape to the measures which have been
accepted with unanimity by this House,
will be responded to heartily.

Since this Bill was introduced, some
marked changes have been made. In
this Bill, we have provided for the
three units of Maharashtra, Gujarat
and Bombay. Bombay was to be a
Territory and Maharashtra and
Gujarat were to be two independent
and autonomous States. By virtus of
the decision taken by, and at the ins-
tance of the hon. Members of this
House, now, we will have a big bilin-
gual Bombay State. So, the provision
in this Bill concerning these States
will have to be amended.

Similarly, with regard to Bengal
and Bihar, we had included in the
territory mentioned in the Bill with
regard to these two States the areas
that were included in them before the
Bihar-Bengal Bill was passed. Some
changes in that regard too will have
to be made.
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The result will be that we will have
now fourteen full-fledged States in our
country andmore than 98 per cent. of
our people—nearly 986 per cent—will
be living in these States. Besides
these, ,there will be four Territories in
existence and two blocks of islands—
Andamans and Nicobars and then
Laccadives and Maladives. The four
Territories consist of Delhi, Himachal
Pradesh, Manipur and Tripura. So,
the structure has now been well-desi-
gned and well-laid. The States will
begin to functien, we hope, on the 1st
of November. According to, the origi-
nal scheme, they were to start their
career on the 1st of October, But,
because of certain circumstances and
the careful thought that these mea-
sures claimed—and rightly too—in
this House, another month had to be
given for necessary preliminary work
and preparation. So, we will be
makihg the start on our new journey,
so far as these States are concerned,
on the 1st of November.

As a result of the reorganisation of
these States and plso the increase in
the 1951 census, the number of Mem-
bers of the Rajya Sabha will go up; it
will be raised from 207 to 220. Simi-
larly, in the Lok Sabha, though the
quota allotted to each State has’ not
been increased, the total number will
be 501. Out of these, I think fourteen
will be returned by the Centrally-
administered areas.

With regard to the Centrally-ad-
ministered areas, the clause in the
Bill was amended and improved in
two ways. Firstly, the regulations to
be made for the administration of
these areas by the President were to
be subject to any law framed by the
Parliament for that purpose. Such a
condition restricting the jurisdiction,
or authority of the President did not
find a place in the original Bill. Be-
sides, there was another clause which
provided that, in all these areas in-
cluding Bombay, which was then one
of the Territories, the President would
be empowered to make regulations
and, if necessary, even to amend the
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laws passed by Parliament, That has
been altogether modified and now the
power of making such regulations has
been restricted only to four areas—
rather two, I should say—Laccadives
and Maladives and Andamans and
Nicobars. With respect to others, the
Parliament alone will have the power
to legislate.

There has been naturally some
anxiety as to how these areas are
going to be administered. While the
matter calls for considerable thought,
consistent with the decisions taken, I
should like to be guided by the people
of these areas to a very reasonable
extent, in managing the affairs of
their territories. For each of these,
there will be a sort of a standing
committee or, if you choose to so call
it, an advisory cemmittee.

Dr. Laika Sundaram (Visakhapat-
nam): Executive council?

Pandit G. B. Pant: Advisory Com-
mittee to help the Minister-in-charge in
the matter of legislation. The law
has to be placed before the Parliament
in the matter of the Budget to be
framed for these areas and also any
matters relating to policy. The num-
ber of Members to be returned from
the Centrally-administered areas has
been increased out of regard for the
fact that the Parliament wili have

exclusive powers to legislate for them !

and their affairs will be directed
by Parliament. So far as Delhi is
concerned, instead of four Members it
will have filve Members in the Lok
Sabha and instead of one Member it
will have three Members in Rajya
Sabha, sothat instead of five Members
Delhi will have eight Membersin the
Parliament.  Similarly, instead of
three Members in Lok Sabha Hima-
chal Pradesh will have four Members,
and instead of one Member in Rajya
Sabha it will have two Members; so
Himachal Pradesh will have six
Members. Tripura and Manipur will
have two Members each in the Lok
Sabha and one Member each in the

i
\
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[Pandit G. B. Pant]

Rajya Sabha. The Members of. Parlia-
ment. with some of the eminent res-
ponsible persons working in these
areas will form the committee to
which I referred, for co-operating
with the Ministers in matters of legis-
lation, policy and budget.

Then, in Delhi we will have a cor-
poration on the lines of the Bombay
Corporation, and we hope that this
corporation will have jurisdiction in
most of the areas which form part of
Delhi and New Delhi. Some areas
like the Cantonment, the Diplomatic
Colony and~ other areas, which are
essentially of a governmental character
may for scme time, say for the first
five years or so, have their own Muni-
cipal Commissioner to look after
their  affairs; but  the matter
so far as even these areas is concerned,
will be reviewed after five years. All
members of this corporation—the num-
ber, I hope, will be about 80; I cannot
say definitely, in fact, what I am say-
ing is all tentative and the number may
be a little more or a little less—will be
elected by adult suffrage; that is, every
adult living in Delhi will bave the right
to elect the members of the corpora-
tion.

Similarly, there wnll be territoridl
bodies or councils—whatever name
might be given to them—with neces-
sary modifications for Himachal Pra-
desh, Manipur and Tripura. There
too, all members of these bodies will
be elected by adult suffrage and they
will be in charge of the affairs just as
the corporation will be in charge of
the affairs here in Delhi. These bodies
along with some others if necessary,
will also serve as the electorate for
Rajya

- eome to the Rajya Sabha from these
+ territories will be representatives of

persons who will have the backing of
the entire community and who will
themselves be representing every adult
in the area from which they will be
sent to the corporation or other cof=
responding bodies.
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The question of administration alone
remains and that ig a minor question;
but so far as major questiong are con-
cerned I have dealt with them, 7 wish
that so far as administration is concern-
ed it may be possible to associate
non-officials  with the  Adminis-
trator and, if it can be so
worked out, two or three from among
the elected members of the corporation
in Delhi and from other bodies 1n
Manipur, Himachal Pradesh etc., may
be associated with the Administra.
tor in the actual task of administra-
tion. I have not been able to work oul
the details or to examine all the
implicationg that such an arrangement
would involve, I have, however, placert
an outline before the House which. ...

Dr, Lanka Sondaram: May I just
interrupt the hon. Minister? [Is it his
intention to allot a few portfolios or
departments to these advisers?

Pandit G. B. Pant: T would like to.
‘What will happen will depend on the
final picture.

Shri Biren Dutt® (Tripura West):
Will they be responsible to the
council?

Pandit G. B. Pant: They will be

responsible to the Parliament.

. Shri L. Jogeswar Singh: (Inner Mani-
pur): What will have be the strength
of the Advisory Council for Manipur
and Tripura?

Pandit G. B, Pant: Here at the top?

Shri L. Jogeswar Singh: I am refer..
ring to the Advisory Council similar
to the corporation in Delhi. What will
be the strength of that body?

Pandit G. B. Pant: What is the

strength o your present electoral
college?

Shri L. Jogeswar Singh: 30 mem-
bers.

Pandit G. B. Pant: Then the

strength of the Advisory Council will
be 30. I think that satisfles the bon.
Member.
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Shri L. Jogeswar stnsl Not fully.

Pandit G, B. Pant: I think 1 have
given an outline which, I hope, will
be found satisfactory by hon. Mem-
bers, not only those belonging to this
House but also by those who may be
outside this House and who are in-
terested in this problem.

" Shri C. K. Nair (Outer Delhi): What
about the rural areas of Delhi and
what about the extension of Delhi?

Pandit G. B. Pant; So far as rural
areas of Delhi are concerned, the
idea at present is—but I will be pre-
pared to discuss this matter with the
hon. Member again—that the rural
areas too should form part of the
corporation. But there should be a
committee consisting of the members
elected from the rural areas with
special functions and duties allotted
to them by the statute under which
the corporation will be established, so
that you may not have a multiplicity
of such bodies and all may be brought,
as far as possible, within one common
unit. But I also hope that there will
be provision for regional committees
under the corporation to look after
elementary functions which can well
be discharged by local people them-
selves in their respective areas. So far
as electricity, sewage, transport etec.
are concerned.........

Shri C, K. Nair: What about the
panchayats in the rural areas? Will
they continue?

Pandi* G. B Pant; The panchayats
will continue So far as sullage, elec-
tricity, transport etc. are concerned,
they will also be brought under the
corporation with such special provi-
sions in the Constitution as might
be considered necessary after the
model of the Bombay Corporation Act

I think hon. Members will agree
that I have gone to the farthest point
to meet their wisheg and, perhaps,
many of them did not expect that I
was capable of taking such risks.
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The other point which has attract-
ed attention relates to safeguards for
linguistic minorities, We have refer-
red to that subject again and again.
At the very outset, in fact, when the
provisions of the Report were discuss-
ed in this House, I said in unequivo-
cal terms that I personally was anxi-
ous that these safeguards should be
fully observed. Because, though
there were linguistic minorities in
every State even in the past, with the
re-drawing of the map, to a large ex-
tent on a’ linguistic basis, it had be-
come necessary to emphasise the im-
portance of the safeguards. The Com-
mission has given these safeguards in
its report, In order to clear the
whole thing, I have prepared a
Memorandum®* which I am placing on
the Table of the House. It will give
in clear terms the safeguards that are
contained in the report and which I
have tried to put in an amplified—
though perhaps not in a form, that may
be said to be not lacking in precision
—and in a precise form.

Dr. Jaisoorya (Medak): Will it be
circulated?

Pandit G. B, Pant: Yes; it will be
circulated in the course of the day by
the Secretariat.

Shri Matthem (Thiruvellah): May I
know whether other minorities like
the religious minorities will come
under the jurisdiction of this officer?

Pandit G, B. Pant: No. I am con-
cerned only with the States Reorga-
nisation Bill, and I do not claim to be
an ultra religious person.

Shri C. K. Nair: When is the Delhi
Corporation expected te come inke
being?

Pandit G. B. Pant: As soon as Par-
liament can manage to giveita shape.
We will have to place the Bill here
and to get it passed, but I wish it
may come into existence, if possible,
not long after the launching of the
new States, If the Bill can be passed
earlier, I will be happy.

*See (Cols. 5498—5506).
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1 was referring to the safeguards
for linguistic minorities. I am placing
this memorandum on the Table. I
hope everyone will be satisfied that so
far as the enunciation of the safe-
guards is concerned, nothing has been
left. There was one particular point
which was raised by Shri Frank An-
thony in the Joint Committee. It was
found by experience that sometimes
we had been faced with difficulties in
securing affiliation for educational in-
stitutions with other educational or-
ganisations located outside the State
in which the institution seeking affi-
liation happens to be situated, So, I
have made a provision in this memo-
randum to meet that difficulty too. I
hope he, as well as others, will find
that all the safeguards that can reason-
ably be given or even liberally be
conceded, have been included in this
memorandum,

There are some questions as to how
these safeguards are to be carried out.
Well, firstly, I should say with all
humility that the very word ‘safe-
guard’ is not a very judicious or de-
lightful one. It indicates the need for
some protection against spmebody
and that by itself is not a very edify-
ing idea. But, when we have a policy,
go far as we are concerned, we would
Hke to see that It iz carried out.

There are a few matters which
comes within the range of safeguards;
firstly, education in the primary stage
through the mother-tongue or in one's
own mother-tongue. For that, we are
going to make an amendment in the
Conpstitution itself. Then, there are
certain safeguards relating to the use
of minority languages in the areas
where they may form a fair proportion
About that too, there is authority,
available in the Constitution as it
exists, for taking necessary action and
to see  that those safeguards are
carried out. 'Then, we want also to
make provision to the effect that no
one will be prejudiced on account of
his domicfle or on account of his
having his habitation ocutside a parti-
cular area, in The matier of employ-
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ment, acquisition of property, land, or
carrying on of trade, entering into con-
tract, and so on. For these purposes,
a law will be introduced and passed
by Parliament, as has been provided
in the Constitution. Nothing more can
be done, and in the meantime, I hope
all States where such restrictions
exist, will realise that a law is coming
and they had better take such steps
themselves.

Then there are two other matters
which come within the range of this
Bill. One relates to affiliation of
schools with outside bodies where
they depend as much on the bodies to
which they are affiliated as on those
who seek affiliation. If a university
does not choose to affiliate any institu-
tion situated beyond five miles from
its own Senate Hall, then, no one can
force the university to do so. It is am
autonomous body. But what we do
wish is this: that no Government
mechanisrn, whether it be the State
Government or any other similar
body, should come in the way of such
affiliation being sought or granted.

Dr. Lanka Sundaram: May I ask
one question? In view of the fact that
the University Grants Commission is
there, with vast funds which may be
made available to it by the Centre,
cannot the Government of India use
its powers of persuasion for assisting
this sort of affiliation?

Pandit G. B. Pant: I hope it will
use its powers of persuasion. So far
as the use of powers of persuasion
goes, they should be used for bring-
ing about all that we desire, and the
Government of India can be helpful
in various ways. Even if these ways
are sometimes a bit forceful, they
need not be characterised as more
than persuasive, So, every effort will
be made to see that these -Lhmgs are
done.

The Commission, while suggesting
that p'mnsion ‘should be made for im-
perting primary education in the
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mother-tongue, itself says that no
constitutional provision for this pur-
paee should be made in the Constitu-
tion. But we will evolve some policy
which we will try to carry out. After
all, there are many things which we
have to do, and they have to be
carried out. The provision, in the re-
port, as the hon. Members are aware,
was to the effect that the Governor of
a State should look after these things
and that he should, whenever he finds
the need or an occasion for it, report
the matters or bring them to the
knowledge of the President. There
were objections to this. On the one
hand, it was said that the Governor
had no constitutional authority to do
anything and so there was no point in
having the Governor who is so inti-
mately associated with the State
administration. It was also said that
the Governor was only a constitution-
al head and as such he should not be
mixed up with any controversy. On
the other hand, there was a demand
that there should be some opportunity
provided in a very regular way for
discussing all such matters in Parlia-
ment. I had actually agreed in the
Joint Committee that instead of the
Governor, we may have a Commis-
sioner, just as we have one for
Scheduled Castes and Scheduled
Tribes, for linguistic minorities. But
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a further suggestion was made that

the report of the Commissioner should
be placed before Parliament. and
should be discussed here. Now, we
will have a provision in the Constitu-
tion as desired to the effect that there
will be gn officer for linguistic mino-
rities and his report will be placed on
the Table of the House for such
action or for such discussion as the
Parliament may like to have. I think
that ghould satisfy everyone. We
have to remember that we should not
create an atmosphere in which the en-
forcement of the safeguards may
become difficult. It is a delicate
matter. After all, the administration
js with the States and we have to
secure their goodwill, their co-
operation, and not to rub them ‘the
wrong wey. So, in order that these
safeguards may be effective and may
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be carried out spontaneously and if
possible sweetly, 1 think every possible
provision has been made or will be
made in the manner suggested by me
and I hope there will be no further
proposal asking for any directives

Dr. Lanka Sundaram: Amendments
are there.

Pandit G. B.l'ant They will not be
moved,

Dr. Lanka Sundaram: Get ready for
a division.

Pandit G. B. Pant: I did not explain
my position till then and there might
have been doubts as to what I am

going to say.

I have tried to clarify the position,
so that everything concerning matters
of moment arising out of the SR.C.
Bill may be placed before the House.
All of them are not necessarily inti-
mately connected with the Bill that is
under discussion: “wut, I wanted to
place the whote thing before the
House to be decided in a manner that
may be in conformity with the wishes
of the House and to see that the
scheme which, I think is a fairly
satisfactory one, may be implemented
with the goodwill and blessings of
every section of the community and
the people living in this land. whe-
ther linguistic minorities or linguistie
majorities, and people living in one
area or in the other may all enter this
new era with hope and faith deter-
mined to make the best of the re-
sources that we have in this country,
so that we may succeed in raising the
lwelmdﬂwshndardofliv‘ingdme
common man. That is my appeal and
my prayer.

Ministry of Home Affoirs Memoran-
dum on Safeguards for Lingumic
‘Minorities f

The safeguards proposed for the
linguistiec minorities vide Part IV of
the States Reorganisation Commis-
sion’s report, have been examined
carefully in copsultation with the
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Chief Ministers of the States and it
is the Government of India’s inten-
tion to accept most of the Commis-
sion's recommendations. The action
which has been or is proposed to be
taken is indicated in the paragraphs
which follow.

2. Primary education: Attention is
invited to clause 21 of the Consti-
tution (Ninth Amendment) Bill,
providing for the addition of a new
Article namely, 350A to the Constitu-
tion regarding facilities for instruc-
tion in the mother-tongue at the
primary stage of education. The
directions which may be issued by
the President under Article. 350A of
the Constitution, as it is proposed to
be enacted into law, are likely to be
based on the resolution accepted
by the Provincial Education Ministers'
Conference in August, 1949, The
intention is that the arrangements
which were generally accepted- at
this Conference should be brought
into force in States and areas where
they have not been adopted so far.

3. Secondary education: The Com-
mission hag recommended that the
Government of India should, in
consultation with the State Govern-
ments, lay down a clear policy in
regard to education in the mother-
tongue at the secondary stage- and
take effective steps to implement it.
The Commission has expressed the
view that so far as secondary educa-
tion is concerned, it will have to be
treated differently- from education at
the primary stage, and has, there-
fore, not recommended constitutional
recognition of the right to have
instruction in the mother-tongue at
the secondary school stage.

4, The resolution adopted by the
Provincial Education Ministers' Con-
ference in August 1949 contemplated
the following arrangements in regard
to secondary education:

(a) If the number of pupils
whose mother-tongue is a langu-
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State language, is sufficient to
justify a separate school in an
area, the medium of instruction
in such a school may be mother-
tongue of the pupils. Such
schools organised or established
by private agencies will be re-
cognised for the purposes of
grants-in-aid from Government
according to prescribed rules,

(b) Government will also pro-
vide similar facilities in all Gov-
ernment and district board
schools, where one-third of the
total number of pupils ¢f the
school desire to be instructed in
their mother-tongue.

(¢) Government will also re-
quire aided schools to  arrange
for such instruction, if this is
desired by one-third of the
pupils, provided that there are
no adequate facilities for instruc-
tion in that particular language
in the area.

(d) The regional language
will be a compulsory subject
throughout the secondary stage.

The Central Advisory Board of Edu-
cation, after taking into consideratiom
the report of the Secondary Com-
mission and the resolution on the
subject passed by the All-India
Council of Secondary Education, has
assigned to the mother-tongue an
important position in the ecurriculum
at the secondary stage, so that pupils
belonging to linguistic minorities
may be enabled to study their
mother-tongue optionally as one of
the three languages which are pro-
posed to be taught at the secondary
school stage. The Government of
India, as recommended by the Com-
mission, propose to lay down a clear
policy in regard to the use and place
of the mother-tongue at the secon-
dary stage of education in consulta-
tion with the State Governments and
to take effective steps to implement
it. )
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5. Affiliation of schoolg and colleges
wusing minority languages: Connect-
ed with the proposals contained in

the preceding paragraphs is the’

question of the affiliation of educa-
tional institutions located in the new
or reorganised States to appropriate
Universities or Boards of Education.
It is of course desirable that every
effort should be made to evolve
arrangements whereby educational
institutions like schools and colleges
can be affiliated, in respect of
courses of study in the mether-tongue
to Universities and other authorities
which are situated in the same State.
However, it may not always be possible

to make such arrangements; and hav- .

ing regard to the nuraber of institutions
of this kind, it may sometimes be con-
venient both from the point of view of
the universities or the educational
authorities concerned, and from the
point of view of the institutions them-
selves that they should be permitted to
seek affiliation to appropriate bodies
located outside the State. This may
be regarded in fact as 4 necessary
corollary to the provisions contained
in Article 30 of the Constitution,
which gives to the minorities the
right to establish and administer
educational  institutions of their
«choice.

6. It is, therefore, proposed to ad-
wyise the State Governments that in
all such cases, affiliation to outside
bodies should be permitted without
difficulty. It is also necessary that
any institution which is thus affiliated
should not suffer from any disabili-
ties in regard to grant-in-aid and
-other facilities, merely because it
-cannot, from an academic point of
-view, be fitted into the framework of
educational administration  within
‘the State. It is, therefore, proposed
that irrespective of affiliation to
bodies situated within or without the
State, all institutions should continue
tobe supported by the State in
-which they are located. Legislation
" -regarding Universities or Boards of
Fducation may, where necessary, be
-reconsidered from this point of view.

7. Issue of directions by the Presi-

4 SEPTEMBER 1956 (Ninth Amendment)  sso2

Bill

dent under Article 347 regarding the
recognition of minority languages as
official languages: Attention is inwit-
ed to Article 347 of the Constitution,
which prescribeg that on a demand
being made in that behalf, the
President may, if he is satisfied that
a substantial proportion of the popu-
lation of a State desire the use of
any language, to be recognised by
that State, direct that such language
shali be officially recognised in a
portion or the whole of the State.
The Commission has recommended
that the Government of India should
adopt, in consultation with the State
Governments, a clear code to govern
the use of different languages at .
different levels of State administra-
tions and take steps under Article
847 to ensure that this code is
followed,

8. The Commission has proposed
that a State should be recognised as
unilingual, only where one language
group constitutes about 70 per cent
or more of its entire population,
and that where there is a substantial
minority constituting 30 per cent. or
more of the population, the State
should be recognised as bilingual for
administrative purposes. The Com-
mission has further suggested that
the same principle might hold good
at the district level; that is to say,
if 70 per cent, or more of the total
population of a district consists of a
group which is a minority in the
State as a whole, the language of
the minority group and not the State
language should be the official lang-
uage in that distriet.

9. The Government of India are in
agreement with these proposals and
propose to advise the State Govern-
ments to adopt them.

10. The arrangements to be made
for the purpose of recognising twe
or more official languages in a State
or district which is treated as bilin-
gual will be without prejudice to the
right, which may be exercised under
Article 350 of the Constitution by any
one resident in the Stafe, to submit
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a representation for the redress of

any grievance in any of the langu-
ages used in the Union or the State.

11. The Commission has further
suggested that in districts or smaller
areas like municipalities and tehsils,
where a linguistic minority consti-
tutes 15 to 20 per cent. of the popula-
tion of that area, it may be an ad-
vantage to get important govern-
ment notices and rules published in
the language of the minority, in addi-
tion to any other language or langu-
ages in which such documents may
otherwise be published in the usual

12, The ‘Government of India pro-
pose to suggest that State Govern-
ments should adopt the procedure
suggested, as a matter of adminis-
trative convenience,

13. Recognition of minority langu-
ages as the media for examinations
conducted for recruitment to State
services: Attention is invited to the
Commission’s recommendation that
candidates should have the option to
elect ms the media of examination,
in any examination conducted for
recruitment to the State Services
(mot including subgrdinate services),
English or Hindi, or the lapguage of
a minority constituting about 15 to
20 per cent. or more of the popula-
twnofasute,atastodprnﬁmenqy
in the State language may in that
event be held after selection and
before the end of pﬂlhauqn. The
Government of India propose to advise
State Governments that these sugges-
tions should as far as possible be adopt-
ed. It is also proposed to recommend
to the State Governments that where
any eadre included in = m.ibor_dinate
service is treated ag a cadre for a dis-
frict, any langumge which has been re-
cognised as an official language in
the dastrict should also be recognised
as a medium for the purpase
of conipetitive examinations in the dis-
tricts. The last-mentioned suggestion
woull follow as a necessary corollary
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te the acceptance of the Commission’s
recommendations referred to inm
paragraph 8 of this note.

emphasised that the demicile tests ip
force in certain States operate to the
disadvantage of minority groups and
has recommended that the Govern-
ment of India should undertake legis~
lation wnder Article 16(3) of the
Constitution in order to liberalise the
requirements as to residence. The
Government of India have carefully
examined various suggestions which
have been made from time to time
with reference to the form which
legislation intended to be enacted by
Parliament under Article 16(3) may
take. They have reached the conclu-
sion that it is, on the whole, neither
necessary nor desirable to impose at
the present time any restrictions,
with reference to residence, in any
branch or cadre of the State services.

15. Certain exceptions may have
to be made to the general rule of non-
discrimipation in the Telangana area,
and the question of making special
provision in regard to empleyment
opportunities in  certain backward
areas may also have to be considered.
It is expected, however, that these
interimm arrangements will not be
continued beyond a transitional
period.

16. The Government of India pro-
pose to undertake legislation as soom
as possible in order to clarify the
position on the lines indicated. In
the meantime Stiste Governments
will be asked to review the rules relat-
ing to recrnitment to State Services
in the light of the position stated ie
paragraph 14.

17. Restriction of private rights in
respect of contracts, fisheries etc: The
attention of the State Governments
is being drawn to the relevant provi-
gions in the Constitution regarding
freedom of trade, copmmerce and
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intercourse and the right to equality
of opportunity, and it is being .sug-
gested that the existing restrictions
should be reviewed from this pomt
of view.

18. Recruitment of at least fifty per
cent. of the new entrants to All-India
Services from outside ¢ State: The
question has been discussed informal-
ly with the Chief Ministers of States.
No rigid rules are considered to be
necessary, but the recommendation
made by the Commission will be
kept in view in making future allot-
ments to the All-India Services.

19. Recruitment of one-third of the
number of Judges from outside a
State: The Commission’s recommen-
dations are being brought to the
notice of the Chief Justice of India.
There may be difficulties in some
cases in implementing these recom-
‘mendations, but it is intended that,
to the extent possible, they should
be borne in mind in making future
appointments.

20. Constitution of Public Service
Commissions for two or more States:
The proposal that the Chairman and
members of the Public Service Com-
missions in the States should be ap-
pointed by the President, has not
been welcomed by the State Govern-
ments and it is not, theretore ‘being
pursued. There is provision in the
Constitution already for the constitu-
tion of Public Service Coromissions
for two or mm:p States, vide A}-ﬂcle
315. The procedure laid down in this
Article may be followed at a later
stage, in cage it be_comes necessary
or desirable to constitute Public
Service Commissions for two or more
States

21. Agency for enforcing safe-
gugrds: The States Reorganisation
Commission has recommended that
the services of the States Governors
should be utjlised for enforcing the
saiegnards for Iingu.xstl.;: minorities.
The Comymission had Dot coptempla-
ted the vesting of any discretionary
functions jn the Governors, and they

‘Constitution
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recommended what was regarded as
a simple procedure which could be
adopted within the framework of the
present constitutional arrangements.
In the light, however, of the views
expressed both in the Joint Select
Committee and in Parliament on the
States Reorganisation Bill and the
(Ninth Amendment)
Bill, the Government of India now pro-
pose to provide for the appointment of
a minorities Commissioner at the Cen-
tre on the pattern of the office of the
Commissioner for Scheduled Castes
and Scheduled Tribes. This officer will
submit a report to the President on
the working of safeguards for minor
language groups at such intervals as

- the President may direct, and his

report will be laid before each House
of Parliament,

22. Before concluding, the Govern-
ment of India would like to endorse
the observations of the States Re-
organisation Commission in the
following passage of its report:

“Wish to emphasise that no
guarantees can secure a minority
against every kind of diserimina-
tory policy of a BState Govern-
ment. Governmental activity at
State level affects virtually every
sphere of a person’s life and a
democratic  government  must
reflect the moral and political
standards of the people. There-
fore, if the dominant group is
hostile to the minorities, the lot
of minorities is bound to become
unenviable. There can be no
substifute for a sense of fairplay
on the part of the majority and
a corresponding gbligation on the
pq:t of the mmontles to fit them-
selves in as ‘elements vital to the
integrated and ordered progress
of the State.”

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee,
be. taken into consideration.”

Fifteen hours have been allotied for
all the stages pf this Bill '
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Dr. Lanka Sundaram: Sub + to
further extension. iblect

Mr. Speaker: That is always there.
This has been before the House gt an
earlier stage before it wag sent to the
Joint Committee. I find that as many
as 185 amendments have been tabled
and some more amendments may also
come in. Therefore, I feel that we
should give more time to the clauses.
Greater attention may be bestowed
upon the clauses. We may have 5
hours for the consideration and 10
hours for clauses. I have seen that
Members have been saying the same
thing repeatedly; the general discus-
sion stage, the clause-by-clause dis-
cussion stage, everything is the same
stage. Therefore, here is no need for
every hon. Member to speak thrice or
four times on the same matter. Of
course, if there is new matter that has
been brought to light, certainly hon.
Members must contribute to that and
the House also will be glad to hear
them. We will close the general dis-
cussion today. We started at 12.06
and the general discussion may end
at 6 o'clock.

Shri K. K. Basn (Diamond Harbour):
Seven hours may be given for general
discussion. Ag for the amendments,
they may be lafge in number, but more
or less it is the same thing. There are
about 50 amendments on linguistie
minorities. So the discussion on clau-
ses will not take much time.

Mr. Speaker: There is rot much
difference between six and seven hours.
We will close the general discussion to-
day. The Minister must look into
every amendment.. Each hon. Member
has tabled one amendment, whereas all
the amendments have to be looked into
by the hon. Minister. Of course, I

am sure every hon. Member reads.

every amendment. That is what I
have been noticing also.

Shri Eamath: There may be a slight
modification. The general discussion
ean go on till 8 o'clock and I think the
hon. Minister may reply tomorrow.
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Mr. Speaker: I do not want to keep
hon.- Members waiting here. We want
a special majority and it is very diffi-
cult to gather hon. Members. (Inter-
ruptions). Hon. Members will be a
lit.le patient. After all, there may not
ve much for the how. Minister to say
by way of reply to the general discus-
sion. He may take more time in indi-
vidual clauses. Therefore, we shall
finish today the voting on the consi-
deration . motion. Tomorrow hon.
Members may come rather leisurely.
Whoever has tabled amendments may
attend and the others may come when-
ever they are called upon.

Shrimati Renu Chakravartty (Basir-
hat): . Today there js a half-an-hour
discussion. So, I want to know whether
voting will be exactly at 6 o'clock or
a little earlier.

Mr. Speaker: We will complete this
by 6.05. Voting will start so as to
conclude the entire thing and proceed
to the half-an-hour discussion by 6.05.
Voting may start between 545 and
5.50. It must conclude by 6.05.

Shri Kamath: Do any Ministers
propose to intervene in the debate? I
hope not.

Mr. Speaker: Only if hon. Members
make points here inviting other Minis-
ters here.

Pandit G. B. Pant: If you do mnet
want me to speak, I will not.

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): So, vot-
ing will take place at 5.45. Why
it be fixed? !

Mr. Speaker: Between 5.45 and 5.50
I will put the motion to the vote of
the House. Shri Basu.

Shri K. K. Basu: As the hon. Minis-
ter said in his speech, this particular
amendment of the Constitution is de-
pendent upon our accepting the twe
Acts—the States Reorganisation Act...
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Shri Eamath: Wait; an exodus is
taking place. '

Mr, Speaker: Why should hon.
Members, who want to go, carry on
their conversation here? Let them
go and carry on the conversation out-
side. Why should they disturb the
proceedings here?

One other thing also has to be settl-
ed. We have agreed to conclude this
debate on the consideration motion
today. The time is limited.  Hon.
Members representing  parties may
speak for twenty minutes and others
for 15 minutes of course, subject al-
ways to extension.

Dr. Lanka Sundaram; Some times
the bell may go out of action,

Shri K. K. Basu: I was saying that
if the linguistic principle had been
adopted in the reorganisation of States,
we for ourselves would have very
much wished to welcome this Censti-
tution (Amendment) Bill wholeheart-
edly. But they did not fully accept
the linguistic principle and they took
an opportunistic decision in respect
of the Bombay State. Az we had a
good deal of discussion of the parti-
eular aspects when we were discus-
sing the States Reorganisation Bill, I
for myself would not like to go into
detail about that particular decision.

In this connectinn we urged at that
time for the appointment of a bounda-
ry commission to minimise the prob-
lem of linguistic minorities. The Home
Minister has just now in conclusion
said that the Stategs have been reorga-
nised on the principle of linguistic
States. But there still remains a large
percentage of linguistic minorities. It
is quite a big problem in our States
because we have uneven development
and we have industrial cities or indus-
trial areas and so it is bound to be
there. But when we have after a long
time, the first time after freedom has
been achieved, tried to reorganise our
States, sm attempt should have been
made to minimise the problem of
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linguistic minorities because the pro-
blem of minorities baffles many admin-
istrations and new administrative pro-
blems are created. Therefore, we
should have wished that when once
for all the political map of India is
being finalised all the problems of
minorities would have been reduced
to the minimum. Unfortunately, the
Government of the day did not appre-
ciate this problem of linguistic ‘mino-
rities though they themselves now
agree that linguistic minorities was
the guiding factor in the reorganisa-
tion of the new States. Therefore,
however much we have wished for
the further improvement, so far as
the reorganisation is concerned, as
things stand now, we have very little
in the Constitution Amendment Bill.

Then, in this connection, as we dis-
cuss the Constitution Amendment Bill,
we would like to raise the problem of
the names of States. In the case of
most of the Stafes we have accepted
the names which more or less conform
to the people of that area or the
language there. But we do not know
what special reason the Government
still have to continue the old +name
which is given either by the Britisher
or by some feudal king, Take, for
instance, the cases of the State of
Madras and the State of Mysore. We
for ourselves, as we have said earlier
in the discussion of the States Reorga-
nisation Bill, would very much wish
that the State of Madras should be
named as Tamilnad as it is essentially
the home of the Tamilians who form
an importast part of the Indian peo-
ple. Similarly, in the case of the mew
State of Karnataka, it is formed by the
amalgamation of the old districts of
Mysore, the Karnataka areas of the old
State of Hyderabad and some districts
of the old State of Bombay. That
should have been named the Kamna-
taka State instead of Mysore State as
ig proposed in this particular Bill. But
the most important part that deals with
this particular question, as I have said,
is regarding the naming of the Anda-
man and Nicobar Islands. This parti-
cular island has a history behind it
and has acquired a certain notoriety



5511 Constitution 4 SEPTEMBER 1956 (Ninth Amendment) 5512

[Shri K. K. Basu]

because during the period of our nation-
al movement this particular island was
known to be the penal settlement. So,
almost all the revolutionaries from the
beginning of the British era, especially
after the mutiny, were sent to this
place to serve their life sentence or
whatever it may be. This particular
island is the place where, for the first
time, the Indian‘ National Army under
the leadership of Netaji Subhas
Chandra Bose—I do not know what is
the report of the enquiry committee—
hoisted the Indian national flag. So we
felt that this is the opportune moment
for changing the name of that place.
There was also a discussion scme time
back that the name of this particular
island should be after Netaji Subhas
Chandra Bose. Therefore, we would
very much urge upon the Government
that when the map of Indig is being
finally redrawn we should see that the
name of the particular island should
reflect the very important historical
event, the hoisting of the first freedom
flag on the island, which at one time
was notorious and was a penal settle-
ment where the Indian revolutionaries
and the freedom fighters had to breath
their last or spent the best part of their
lives. I will not dwell on this aspect
very much now because I myself has
moved an amendment to this particu-
lar clause and when the amendments
are taken upIhope Ishall not have an
opportunity to further explain this
particular - proposition.

Then there are very important fac-
tors regarding the allotments of seats
in the Council of States, In the case
of some areas, because they are union
territories, as they are now called,
they have no right so far as repre-
sentation in the Council of States is
concerned, The unfortunate part of it
is that Laccadives and Minicoy Islands,
which earlier formed part of the old
Madras State, have now been convert.
ed into union territories and the result
iz that they will not have any repre-
sentation. In the case of Andaman
and Nicobar Islands it was felt that it
cannot be administered with represen-
tative government as prevalent in

Bill

most parts of India and, therefore, in
the Constitution which we have fram-
ed they formed a special category,
Part D States. But the Government,
under the Constitution, should see
that even in those areas where at a
particular point of time it is not possi-
ble to have representative government,
representative government is establish-
ed by educating the people and incul-
cating a spirit among the people and
by having some administrative reforms
su that in course of time the represen-
tative government could be extended to
those areas. But, unfortunately, here
we find that a part of a State, a part
of India, however small it may be,
which enjoyed, in whatever little degree
it may be, some representative gov-
ernment by having representation in
Parliament or in the State Legislature
of Madras, has its rights taken away
from it and it is converted into a union
territory to be administered by the
bureaucrats, the Commissioner or
whatever authority it may be, that the
Government may be pleased to appoint.
We had discussion about this in the
Joint Committee and we were told
that there is only a very small body
of persons of 15000 or 20,000 and it
will be very difficult to have represen-
tation for them, So, I have a sugges-
tion as to how best in the given situ-
ation we can see that thig particular
section, however small it may be, of
the Indian citizens can get representa-
tion in the shaping of the destinies of
that area. Now, in the case of Andaman
and Nicobar Islands, under a provision
of the present Constitution, a member
i nominated to the Lok Sabha al-
though I think he hardly attends the
session because of communication
difficulties. So, in the case of Lacea-
dive and Minicoy Islands, they should
have representation in the Council of
States. It can be, as the Minister has
stated, through electeral college or
something but it should be there.

In this connection the most impor-
tant part is the association of the peo-
ple In the administration of the union
tertitories which, under the present
ptovisions of the Constitution, are
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being governed or proposed to be gov-
erned by the Centre. We are fully con-
scious of the ilsct that in the Joint

Committee there has been a good deal .

of improvement in the provisiong in
the Bill. Then even the Parliament had
‘no right to discuss the law that may
be applicable to the particular area.
Now the Parliament can discuss the
laws and Parliament will have to pass
the laws and Parliament may also
determine in what form the adminis-
tration of the particular area is going
to be carried on. The hon, Minister has
just now laid before the House a note.
I wish we had got it eatrlier for then
we could have understood well the im-
plication of this proposal

1 P.M.

But certainly from his speech 1
understand that there has been a cer-
tain change for the better. I should
say that in the limited rights that are
proposed to be given, whether in the
shape of a Municipal Corporation or
in the case of States like Ttipura and
Manipur, in the form of District
Board, whatever it may be, there
must be an effort to see that there
is a large participation by the peo-
ple of that area, in the administra-
tion and other affairs. We are think-
ing in terms of the Second Five-Year
Plan. The people are bound to play
a very important part if we want to
make the Plan successful. The other
day I read in the press a note by one
of the members of the team that went
to China tp study their Plan and to
find out how they were working to
make it a success. It was I think Mr.
Thapar,—I forgot his name. There, the
most important thing that they found,
which is lacking in India, was the peo-
ple’s participation and thelr co-opera-
tion in fulfilling the targets of the
Plan. The success of the Plan depends
largely on the administrative set-up
that we have and the manner in which
we approach the people so thit they
may feel that whatever there is, what-
ever i3 to be done in a particular area,
iz to be done for the benefit of .the
common man. Unfortunately, in the
case of places like Tripura, and Mani-
pur, the Administrator with the help
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of three or four advisers would rule. I
do not know anything about his
powers apart from the decoration of
office. I do not know if he would in
any way be able to influence the ad-
ministrative set up of that particular
area. I personally feel that for the
time being, except in the case of law
and order and some restrictions in re-
gard to finance, the entire adrhinistra.
tive set-up, education, local self-gov-
ernment, cottage industries, co-opera-
tives, everything, should be given to
the people of that particular area, Tri-
pura and Manipur by themselves were
administrative units under the Maha-
raja of Manipur, Like many other
States they had their own State Legis-
lature, they had their judieial system,
their own High Court, under the cld
order and the people’s participa-
tion was there though wvery much
limited. Not to speak of Himachal
Pradesh and Delhi, which, even
under the present constitution ~have
Legislative Assemblies with restricted
powers, we would ourselves have wish-
ed that all the States, however small
they may be, should be put on the
same footing as any other part of India.
But unfortunately the Government,
for the time being, does not feel con-
vinced about that. I do not know
whether it is because of the fact that
these eastern States may be difficult to
control or keep under the influence of
the party, they are not agreeable to
give them any powers.

I will ask the Government as to
what they have done since 1947 or even
since 1950. During all this period they
have not been able to train the peo-
ple of those areas so that they might
be competent enough to administer the
affairs of their own areas. Today
there is no point in saying that after
five years of our Constitution being
worked out, or even after eight years
of our freedom the people are not
competent to have any powers, as the
people of other parts of India, and to
shoulder the responsibility of admin-
istering their own affairs.

I, for myself, have looked into the
stcheme and I hope we shall get an
opportunity st a lates stage to discuss
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the extent to which we can improve
upon the proposal. But I earnestly
urge upon the Minister if he wants to
restrict the powers of the Municipal
Corporation, he may not do so on the
lines of Bombay or Calcutta or any
other big State. But I must submit
that you should give much more powers
to the people and you must see that the
people of that area, except in the case
of law and order and finance, enjoy
full powers in things like local self-
government, education, health and all
these things should be directly admin-
istered by the particular organisation
that has to be set up.

We are told that an Advisory Com-
mittee, or some Standing Committee
in the Centre will be formed. We know
for ourselves that the Manipur and
Tripura had been directly under the
administration of the Central Govern-
ment. For how many days had this
Parliament the opportunity to discuss
in detail the affairs of that particular
area? Even in the Budget session there
iz no special day allotted to discuss
those affairs. Their affairs are discuss-
ed only for five or six hours In one
Year when the representatives of that
area pin-point their problems. There is
nn point in saying that the Parliament
will take charge of their affaire. We
know that there are the local problems
of that particular area which can be
effectively dealt with by persons who
live amidst the people and who know
every detail of the problems of that
State.

Then, Sir, there is another impertant
aspect and that is the problem of the
minorities. The Minister himself has
said that this point was very much
in the attention of the Joint Commit-
tee and most of the Members, of &ll
shades of opinion, were very much
perturbed as to what extent this pro-
blem could be solved. The States are
now being formed largely on the basis
of lnguistic minorities. There are
bound tn be industrial areas, there are
bound to be border areas where there
are linguistic minorities. We are fully
aware that in article 347 of our Cob-
stitution there is a provision that im
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the case of administration of a parti-
cular region if the people of that par-
ticular area prefer they can make a
representation to the President and the
President allows that in that particu-
lar region that particular language be
allowed to be used in the administra-
tion work. We have got a representa-
tion from some people in Bihar. In
their particular area Bengalj language
is spoken. That section of the people
made a representation to the President
that their language may be allowed for
the purposes of administration in the
locality, in the courts and the admin-
istrative offices. But, we know that
our Constitutional head has to act on
the advice of the Ministers. There is
often a charge, rightly or wrongly,
against the Ministers of a particular
State that they are not working as they
should, in the interest of the minori-
ties, So, it is very difficult to get justice.
All of us in the Joint Committee
thought that there must be some inde-
pendent body outside the States who
could repert to the Parliament and
look after the interests of the minori-
ties so far as different States are con-
cerned.

Mr. Anthony raised the point &f affi-
liation. We are just now told by the
Minister that there has been some
such suggestion. Such problems often-
times raise difficulties, I do not impute
motives to the States or challenge
their bona fides. It may be difficult

.for a particular State to arrange for

education for a very small minority
in the context of the entire State set-
up. But in a particular area there
may be a substantial number where,
for education, we should have some
rules which may permit them to have
education in affiliated Universities out-
side the State. The University rules are
there. We must find out some method.
It is open to the Goverument and the
Government can certainly find out how
to influence autonomous bodies so that
the interests ef these minorities are
protected.

1 do not want to go Into details
because unless we look through the
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memorandum we may not be able to
give our suggestions in improving the
proposals. But this point should be
made clear that whatever code the Par-
liament lays down, whatever principle
the Parliament lays down, it should
guarantee the rights of the linguistic
minorities, as regards their education,
as to their services and the use of
language in jhe courts and the admin-
istrative set up in that particular area.
There is bound to be some machinery
outside the State, especially in the
Centre—a Minorities’ Board or Com-

missioner for Minorities, as he sug-.

gested now—to implement the States
reorganisation and to determine to
what extent that code, that right, has

been safeguarded, and to what extent.

that right has been enjoyed by the min-
orities and report to the Parliament
which is the custodian of the interests
of the people.

Then, Sir, I would like to say some-
thing regarding the Sixth Schedule
which does not form precisely a part

of this amending Bill. You are aware °

that the States Reorganisation Com-
mission, in the course of their recom-
mendations, have said that they were
not going to make any recommenda-
tion regarding the Sixth Schedule as
there hag been a private Member’s Bill
on the subject. Unfortunately, a few
days ago, it has been withdrawn at the
request of the Leader of the House.
He said that there would be coming a
comprehensive Bill. We are in a pecu-
liar position. In the North-eastern areas,
which are covered by this Schedule,
we have seen recent events. We very
much wish that the Government
should have come forward with sugges-
ttons as to what extent they propose
tc amend this Schedule. The States Re-
organisation Cbmmission was asked to
make proposals for the whole of India.
They refrained from making any recom-
_mendations on the ground that a simi-
lar Constitution Amendment Bill was
on the anvil of Parliament. That has
been withdrawn. It is no of use saying
that the Government is thinking of a
eomprehensive amendment, Here is an
.amendment to the Constitution. If the
hon. Minister had come forward with
his suggestions, it would have been

betterforusto!mo;vthenﬁndot
the Government..
ITY

Then, 1 come to the proposal regard-
ing regional councils in Andhra Pra-
desh and Punjab. I am prepared to
think that there may be need in some
areas to protect regional interests.
But, why have this only in two States?
It smacks of a feeling that on the pres-
sure of some sections in a particular
State, from a particular community,
speaking a particular languasge, you
have done this as a political expedient.
Take for instance, Bihar. There have
been demands from Shri Jaipal Singh
for Jharkhand. We are opposed 1o
the demand. But, there is no denying
the fact that where there is a large
concentration of tribal people, they
have their own peculiar problems
which have to be dealt with sympathy
and sagacity. It may be necessary in
these areas to have some sort of a
regional council. Similarly, in the Dar-
jeeling area, the Nepalis and the hill
people think that they are not part of
Bengal and their interests should be:
protected. Within the framework of
the State Legislature, there could have
been some such general provision.
Instead of that, here under pressure,
in two or three States, as a political
expediency, to satisfy a particular
group of persons, Government Ims
made this proposal for regional coun-
cils. It is this approach to which I am
opposed, though I believe that there
may be some scope for some sort of
a regional council. In some areas, there
is no denying the fact that there are
feelings—I know that— among sections
of the people when they are concen-
trated in a particular area that their
interests have not been properly look-
ed after by the majority in the State.

Regarding elections in the Andhra, I,
am very much opposed to this idea
that there should not be elections in
the Andbra State now, and the exten-
sion of the period to 1962. The hon.
Minister said the other day that there
has been some agreement, If there is
an “agreement, do not hold the elec-
tions. Stick to the agreement. But,
why should it form part of this Con-
stitution to declare from now that i
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the Andhra Pradesh, elections should
not be held before such and such
a year? How can we say now that the
Andhra Assembly may not be dissolv-
ed in the mean time? We do not want
to burden the Constitution, a sacred
document, with all these provisions.
To keep a particular section or parti-
cular group or some party in power,
you are putting this constitutional
provision which says that there will
be no electioms in a particular area.
In the rest of India, there will be
elections in 1957. It is said that we

have had elections only two yearsago,

and we cannot go in for fresh elec-
tions now. That is provided in the
States Reorganisation Bill. But, you
want to amend the Constitution
also to say that the life of the
legislature should be extended by two
years to synchronise with the new
elections. I would say that this should

not form part of the amendment of,

the Constitution. Please do not dp it
If you burden the Constitution with
such amendments, it will be an amend-
_ment as a political expediency and,
if I may say so, for your own inter-
ests, or political opportunism. You
have decided that there shall not be
elections in 1957. Stick to that deci-
sien. You do not know whether the
new Andhra Assembly will be dis-
solved two years hence. Then, this
amendment of the Constitution will
bave no effect.

There is a provision which is ancil-
‘lary, which is not very important, re-
garding the appointment of High Court
Judges. I for one am very much oppos-
ed to the idea of appointing superan-
nuated Judges. I have experience of
this in many cases. Even in my State,
there is a great feeling in this matter.
I know, a very independent Judge,
after retirement going round Joint Sec-
retaries of the Government of India
for a post-retirement appointment, I
know he was one of the most inde-

pendent judges during the Muslim

League regime and the British regime.
We know, possibly, the pension given is
not quite good enough for their lving.
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So, they have to go round Joint Sec-
retaries. I for one would wish, as sug-
gested, that retired judges should be
appointed for judicial enquiries. But
the appointments should be made by
the Chief Justice of the Supreme Court
or the High Courts. I do not know
about individuals. We have cases of
a Supreme Court Judge being ap-
pointed as the Governor of one
State and then Governor of another
State. You undermine the prestige of
the High Court Judges. I remember
the Chief Justice of one High Court
told me that during the year 1953,
there is not a single superannuated
Judge without a post-retirement ap-
pointment. In the last two years of his
tenure of office, he is put on good
behaviour so that he may expect some
appointment after retirement, We sug-
gested that the age of retirement may
be raised. If the Judges are able te
do justice to the work—many of them
are physically fit for some other ser
vice—the age of retirement may be
raised to 62,

There is another provision that the
High Court Judges may be transferred
without any extra remuneration being
provided for. Under the present Com-
stitution, they may be transferred more
or less with their consent and some
compensatory allowance is provided.
Now, it is without compensatory allow-
ance. In the SR.C. report, there ig &
recommendation that in each High
Court, a certain percentage of the
Judges should be from some other
-State. We want even the High Court
administration to be run in the regional
languages. However eminent a Judge
from Madras is transferred to Calcutta,
he does not know the Bénga:i language.
Either we have English or Hindi. The
result is this, In the Calcutta High
Court, the Judge is a Bengali; the wit-
nesses are Bengalis, the litigants are
Bengalis; the lawyers are Bengalis.
Even then, all the documents have to
be translated into English because Eng-
lish is the court language. The poor
client has to incur a lot of expendi-
ture in this translation business. We
want the Judges to come from the
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cost of litigation., The idea of trans-
ferring Judges without their consent
means, that the Judges who may not
be able to carry on well with the exe-
cutive of a particular State may be
transferred. We have seen that the tra-
ditional respect which the executive
had for the Judges even during the
British days is not there now. I have
known of a particular instance in the
Calcutta High Court. A Judge used a
particular harsh expression against
the police. A letter was written to
the Judge by the Chief Minister ask-
ing why he used such an expression.
Even during the British days, per-
haps a suggestion might possibly have
been made in the club; but they would
not have written a letter like this.
We must see that the judiciary plays
an important role in the present con-
stitutional set up and it works as the
custodian of whatever rights we have
under the Constitution. It should
be the effort of every citizen to see
that the prestige and good name of
the judiciary is not affected. I for my
part would not like a Judge to be
transferred from one High Court to
another, without his consent, and
without any compensatory allowance.
It may be that the executive may re-
commend to the President the transfer
of Judges who may not fare weij with
the executive, Howevér much the
Chief Justice may advise, the execu-
tive view is likely to weight in the
appointment of Judges, I would re-
quest, so far as this part is concerned,
that the age of retirement may be
raised if they are competent to work
and a Judge should not be transferred
from one High Court to another, un-
less he himself volunteers for such
work.,

Therefore, in conclusion I must say
that we should have provided for cer-
tain rights, rights regarding represen-
tative Government in the Union terri-
tories and also greater and autono-
mous rights for the areas which are
ccntrolled by the Sixth Schedule of the
Constitution. I hope the Home Minis-
ter will bear this in mind and give sym-
pathetic consideration to this polnt
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as well ag the amendments which we
propose to move on certain other
matters, and see that the Constitution
is ,amended once and for all to the
benefit oy the citizens of India and
more so for the benefit of the minor-
rittes who are bound to be there in
spite of the reorganisation of States .
largely on a linguistic basis.

Dr. Lanka Sundaram: Four long
decades of Gandhian and post-Gan-
dhian thinking is at the back of this
Bill, and I am happy to congratulate
the Home Minister for his good
fortune in becoming the pilot of this
Bill which I am convinced is taking
us to the outpost of the long journey
we have set for ourselves these many
years. In the history of modern
India it was the statesmanship of
Sardar Vallabhbhai Patel that secured
the liquidation of Indian States by
and large, and now Shri Govind
Ballabh Pant is carrying forward and
fulfilling the task which has been
ably discharged by the late Sardar
Patel. ...

Shri V. G. Deshpande
Liguidation of States?

Dr. Lapka Sandaram:....by abolish.
ing the institution of Rajpra-
mukhs. I think when the history of
modern times comes to be written,
as far as this country is concerned,
this point will not be lost sight of

As one who had the privilege of
working on three Joint Committees

{Guna):

.connected with States Re-organisa-

tion, Constitution Amendment Bill
and also the Bengal-Bihar Bill, I
would like to pay my tribute to the
Home Minister for the tremendous
amount of patience he has shown in
trying to argue with us even at times
when some of us, T include myself
in that category, have been invet-
erate—] use the word in its generic
sense—in the exposition of certain
ideas which are very dear to us. I
think, Mr. Speaker, you will permit
me to say that apart from what has
happened in these long and arduous
sittings in the Joint Committess, the
Home Minister took care to invite
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some of us for repeated private con-
‘versations, and all this I put on record
for one reason, namely that his health
was not good, and actually for a little
‘while he was really ill, and the call
of duty alone has enabled him to de
‘what he has done,

Having said that, I would like to
.make one more remark. It is the
forte of the Home Minister to be
‘always reasonable. Sweet reason-
ableness is his guiding note, and some
‘of us when we had to clash with

‘him, as we repeatedly clashed with ~

;him, have been so thoroughly over-
:powered by his genuine anxiety to
.bring conviction to the contestants
‘in the argument, so to speak, that
we were unable possibly to carry
‘conviction to him.

Having said this, I would like to
say that even today, now that the last
‘stage in the process of States re-
‘prganisation is reached, and in the
.next two or two and half days this
"hon. House will pass this Bill, I have
-some doubts. I have still some doubts
based  upon a few years of regular,
intimate contact with the problem
.of linguistic reorganisation of States,
‘having had the privilege of being
:for four continuous years the Presi-
‘dent of the All-India Linguistic States
- Conference. I do not wish to become
.a pure doubting Thomas and stop at
- that, but I hope even from now on
. before this Bill is passed by this

hon. House to carry conviction to the:

. Home Minister by making a set of
' five propositions briefly.

In the Joint Committees both on

. States Reorganisation Bill and Con-
: stitution Amendment Bill, most of
. us, irrespective of party affiliation,
! have brought in the question of a
- boundary commission. At the time
the States Reorganisation Bill was

being discussed here, hopes were held

" out—I do not say by the Home Min-
ister on false pretences, I am not

saying so at all—that something might

still be done when this Bill was
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taken up to tackle this question ade-
quately. I would not like to repeat
the arguments used on the previous
occasion, apart from making only two
statements. If the Home  Minister
sends for the list of amendments on
+the States Reorganisation Bill wnd
looks through them again—the Order
Paper of the House will speak—he
will come across the largest number
- of amendments from quite a number
of Members, Congressmen also
included, demanding or suggesting a
boundary commission.

As this is the last occasion when
we can refer to this matter, when
this House is disposing of the Con-
stitution Amendment Bill, I wish to

* point out that a situation of consi-
derable delicacy and also gravity, if
I may be permitted to say 5o, has
arisen as between the Andhra and
Madras Governments. On the 14th
of the last month the most unparal-
leled thing occurred in the Madras
Legislative Assembly when the
.Leader of the Madras Legislative
Assembly castigated the Andhra Gov-
ernment, by bringing in the Andhra
Governor for having said something
about boundary disputes that sub-
sisted then and still subsist between
Madras and Andhra States. Without
doing any violence, I would like to
put on record two brief gquotations,
one from Shri Subramaniam, Leader
of the Madras Legislative Assembly,
and one from Shri Gopala Reddi,
Chief Minister of Andhra in reply to
the statement of Shri Subramaniam.

On the l4th—actually the debate
was on the 13th, I am quoting from
the ‘Hindu’ of the 14th August —~Shri
Subramaniam said:

“I am not accusing anybody,
but still as we have not set up
conventions as regards the content
of the Governor’s address, this
would be a great lesson. Parti-
cularly, if it is a matter of inter-
State dispute, and if it is still in
correspondence and being nego—
tiated on, to put that as a matter
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of policy of the Government in
the Governor's address, is bound
to lead to difficulties.”

Shri Subramaniam said that this
reference by the Andhra Governor to
the particular problem of Andhra-
Madras boundary disputes in his
Address to the Legislature in Kurnool
had crossed the bounds of inter-state
propriety. Shri Subramaniam also
said, and I am quoting him again:

“The diSpute has been pending
for three years now,”

To this Shri Gopalan Reddi replied
on the 1Tth of last month, that is
four days after Shri Subramaniam’s
speech, in his statement in the Andhra
Legislative Assembly:

“It is only for that reason that
we informed the Government of
India that it would be desirable
for them to formulate -uniform
principles to settle all such boun-
dary issues.”

I am .sure the Home Minister will
bear me out that the Andhra Govern-
ment have written to the Government
of India in terms of his revelation to
the Andhra Assembly.

I am putting this on record for one
reason. As I have said repeatedly in
this House and times out of number
also in the Joint Committee, these
border disputes are not poing to be
solved through bilateral discussions.
The Andhra Government and the
Madras Government tried at various
levels, including the highest levels, for
three continuous years to solve this
problem, and both have confessed
their inability to reach an agreement,
Both have unanimously demanded the
establishment of a commission. Here,
in parenthesis, I would say that the
Mysore Government has also revently
asked for a commission.

The Home Minister would tell me,
as he has told me several times, there
are the zonal councils provided for
already in the States Reorganisation
Bill. But here is a case of two State
Governments belonging to the same

- councils to come together?
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political party, let there be no mistake
about it, and manned by people who
have been colleagues in the Congress
movement and in the patriotic move-
ment for the best part of their lives,
unable to reach agreement. I ask him
now: will he invoke article 3 or arti-
cle 4 of the Constitution and appoint
a boundary commission? If he does
not, how is it proposed to solve this
problem? Will he ask both the Gov-
ernments—and like this I can build up
boundary disputes pending between
various Governments in India in every
part of India—to wait for the zonal
Is that
the scheme of things?

1 think the House has given me this
much of leave to quote from record
as far as this dispute is concerned
only for this reason, I repeat again,
that without some sort of a boundary
commission being appointed statutori-
ly there cannot be any question of
these problems being solved amicably,
with all the goodwill in the world,
and 1 am prepared to share my hon.
friend the Home Minister’s sentiments
in this regard, but I regret in regard
to this particular point of a boundary
commission, both the States Reorgani-
sation Bill and this Bill have a big
lacuna which has got to be filled up.

1 am not here, and I am sure none
of us is here, to exacerbate local feel-
ings, to create vitriolic situations or to
create virtual civil war in various
parts of this country where there are
boundary disputes. The Home Minis-
ter will concede that point. But shut-
ting one’s eyes to the existence of this
problem will not solve the problem,
and I hope because there will be po
further opportunity of bringing up this
question again, he will consider this
question and either bring in a last-
minute amendment to the Bill before
us now, or by invoking articles 3 and
4 of the Constitution appoint a com-
mission, which the country is entitled
to, to settle this problem. I am not
saying this as an Andhra, I assure you,
because the House kmows that I have
no affiliations of a local or parochial
nature, by virtue of my having been
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‘the president of the All-India Linguis-
 tic States Conference.

Now, I come to the question of lin-
- guistic minorities. 1 have glanced
. through the note which the Home
' Minister laid on the Table of the
House a few minutes ago. After the
- very brief examination I was able to
. make, I am here to say that I am
. glightly disappointed. I had expected
more teeth—I use the word very care-
" fully—into the proposed action of the
: Government of India in enforcing the
- safeguards for linguistic minorities.

It is a tragic fact, and the Home

. Minister will not deny me this point, .

“that in various parts of this gpuntry,
there is riot one class of citizenship
. available, to Indian nationals. There
“is a seconda.ry or subordinate state of
citizenship, directly due to the admin-
istrative action on the part of the
State Governments concerned. Not
one single State in this country is free
‘from this responsibility for making
the life of minorities insecure. I speak
of the Andhra Government's action
with respect to Tamil minorities. Very
near your own constituency, Mr.

Speaker, there are difficulties, I can_

say the same thing with respect to
| Orissa also, and I say so with a cer-
tain sense of assurance that with res-
pect to the Orissa Government's treat-
ment of Andhra minorities, about a
million and 4 quarter, the same posi-
tion occurs. Like this, 1 can go on
multiplying instances from every part
. of the country, where linguistic mino-
rities happen to be there and are sub-
‘ jected to this treatment with the
result that of the recommendations of
. the States Reorganisation Commission,
- which are now sought to be imple-
- mented by the note which the Home
' Minister was good,enough to lay on
the Table of the House, much is
~sought to be accepted.

I am glad that on the previous occa-
sion, the Home Minister accepted my
suggestion for a minorities commis-
sioner. But without some sort of a
direotive being given by the Centre,
=ghich alone can create a psychalogical
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atmosphere for the minorities to feel
secure in their rights, I am afraid the
proposed action will be short of what
this House has expected from the
Home Minister, and of what the coun-
try at large has also expected.

Here, it is stated in para 22 of the
note just given to wus, where the
Home Minister quotes one of the paras
of the States Reorganisation Commis-
sion’s Report—I am quoting the com-
mission’s own words—

“..we wish to emphasise that
no guarantees can secure a mino-
rity against every kind of discri-
minatory policy of a State Gov-
ernment.”

I consider this a very unfortunate
statement by the States Reorganisa-
tion Commission. I consider that the
Home Minister should not have incor-
porated this particular quotation of
the States Reorganisation Commis~
sion in this note which has been cir-
culated, because thereby he is giving
a line-clear so to speak to the State
Governments. It is psychologically
very bad. I am sure that since this
note has no statutory validity; as far
as this statement goes, because this
is not part of the Bill, nor is it a part
of the report of the Joint Committee,
and it is only a statement of inten-
tions, for the time being, of Govern-
ment, I hope this damage will be
repaired. 1 am not saying anything in
a carping spirit, but I wish only to
point out that unless these four crores
of linguistic minorities in wvarious
parts of. the country have the assu-
rance that they have a right to live
in this country as class I citizens and
not as class II citizens, I am sure the
problem of States’ reorganisation,
which we are now finalising through
this Constitution (Ninth Amendment)
Bill, will not have been solved

Shri B. 8. Murthy (Eluru): How
does the hon. Member say that they
will be class II citizens?

Dr. Lanks Sundaram: Perhaps, my
friend has not followed the argument
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advanced by me earlier. There are
administrative discriminations against
linguistic minorities, If my hon.
friends from Orissa will not quarrel
with me, I would say that the mother-
tongue is not allowed in the local
courts; the mother-tongue is not
allowed as the medium of expression
in the schools. Again, as regards em-
ployment, there are so many admin-
istrative restrictions. There are domi-
ciliary rules. I am glad that the Home
Minister has told us in the Joint Com-~
mittee, with reference to one of the
paras.—I believe, it is para. 16—of the
note now laid on the Table, that the
Government of India propose to
undertake legislation as soon as pos-
sible, in order to clarify the position
on the lines indicated with reference
to domiciliary rights. I know various
parts of the country where without a
continuous period of twelve years'
residence, a person cannot have the
right to vote. These are all adminis-
{rative difficulties. I am sure my hon.
friend has followed me now. I do not
wish to elaborate the point ad infini-
tum, but I would only say that there
are administrative restrictions which
have reduced a number of linguistic
minorities in all parts of the country
to a secondary type of citizenship. I
am resisting it.

Shri B. S. Murthy: I have been
following you, but I could not make
head or tail out of it.

Dr. Lanka Sundaram: That is the
trouble. You have mixed up the
head with the tail unfortunately.

1 am saying that until the linguis-
tic minorities’ commissioner’s post is
created, and he is enabled and equip-
ped with the necessary means to go
round the country, to send for data,
to send for documents, .to mske a
report to the President, which should

be placed on the Table df the House, -

80 that the House will debate over it,
and final directives are issued by the
Government of India in the light of

the findings of the House on the .

report of the minorities’ commission-
er, I amn sure there will not be satis-
faction in this country.

4 SEPTEMBER 1956 (Ninth Amendment) 553
Bill

1 find here from amendment
No. 183—Ishall come to it when the
proper stage arrives—in the name of
my hon. friend Shri Datar, that some-
thing is sought to be done with refer-
ence to article 350B of the Constitu-
tion, now sought to be amended. But
I am not satisfied with it. I am not,
however, dealing with this particular
amendment in detail at this stage. So,
1 shall proceed.

The third point which I have is with
reference to Union territories. The
Home Minister was very plausibly
sincere, I am sure, when he said that
he would be guided by the opinien
of the people, public opinion, so to
speak, in the Union Territories. Some
of us have very great difficulties about
the final shape of the administrative
and legislative modalities which will
be made available to the Union
Territories—the corporation, the advi-
sers separately drawn from non-
official life, but appointed by Govern-
ment obviously, and so on. What
will be their rights? What will be
their powers and functions? Will they
be put in charge of certain portfolios
or departments? Will they have
powers of taxation and powers of
expenditure? - These are all the nu-
merous problems involved.

Further, not all these Union Terri-
tories belong to the same category.
Delhi is a vast city. Himachal Pra-
desh is a cis-montane territory which
is sprawling over various districts.
Tripura and Manipur are exception-

_ally strategic in importance. The

Andaman and Nicobar Islands, the
Minicoy Islands and the Amindive
Islands belong to categories of their
own. So, there cannot be any uni-
form pattern.

The Home Minister was good enough
to indicate how his mind has been
working. He had also the oppuortu-

. nity to have a talk with some of us

in deputdtion and privately and also
in the Joint Committee. But even
today, we are not clear as to the finaié
shape of the exact manner in whica
popular opinion will be associated
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with the task of running the adminis-
tration. I am here to say without
any qualms at all that I belicve the
Home Minister is a democrat. But
the assurance that he is a democrat
is no guarantee that the ﬁniop Terri-
taries will have democratic institu-
tions. I know his hands are tied by
virtue of the fact that they are dec-
lared to be Union Territories. I know
there are other countries in the world
where there are Centrally adminis-
tered areas of the type called Union
Territories here. Ewven for that matter,
if I am not mistaken, Washington City
has & separate type of administration
for itself in the USA.

But I think it is high time that the
Home Minister, taking counsel—
which he is entitled to, and which is
available to him—places before this
House a concrete picture. Other-
wise, there is only one other way
of approaching this gquestion, name-
ly that we have to give him a blank
cheque, trusting hizs bona fides,—
which all of us do—and leaving it to
him to do the thing which is possible
in the circumstances. In that case, as
I find, there seems to be a little gup
there, as my hon. friend Shri C. K.
Nair had interrupted. Apparentl:’,
on the appointed day, that is, 1st
November, assuming that the new
States are coming into existence on
1st November, there cannot be any
period left for the Home Minister to
provide the Union Territories with
the type of government which he
wants to give to them. That means
that for an interim period, only
officials will be in charge of them,
including the case of the Delhi city.
1 hope I have understood him pro-
perly. It is to be regretted I
believe that between now =z:d the
appointed day, steps can be taken to
ensure that some sort of popular
association with the government is
there, because in this democratic age,
in this Republic of India, we cannot
have territories deprived of
tive and administrative possibilities
based upon the co-operation and

. assistance of popular representatives.

legisla-
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- Now, I come, in terms of import-
ance, according to my analysis of the
Bill, to the question of standing re-
gional committees. I had occasion to
point out in the Joint Committee
with ‘reference to the States Reorga-
nisation Bill also that the original
concept of standing committees for a
few regions had been altered. The
word ‘standing’ has been removed.
I am not a man who is keen on
sticking to the words, but the very
concept has been changed, first, with
reference to Pumjab, then with refer-
ence to Andhra.

In the case of Punjab, the House
will realise that the scheme has been
made a part of the Joint Committee's
raport on this Bill, while in the case
of Andhra, I had the good fortune of
putting a short notice question to the
Minister, and he placed it on the
Table of the House.

Pandit Thakur Das Bhargava
{Gurgaon): How does the hon. Mem-
ber say that it has been made a part
of the report, in the case of Punjab?,

Dr. Lanka Sundaram: I said that it
has been attached, not part of the
Bill, '

Pandit Thakur Das Bhargava: It is
not a part of the report.

Dr. Lanka Sundaram: I said that
it has been attached to the report of
the Joint Committee. I hope the
records will bear me out. I said
that it is attached to the report of the
Joint Committee. In the case of
Andhra-Telangana, it was placed cn
the Table of the House.

If I have heard the Home Minister
aright a few minutes ago, he said
that some sort of regional commit-
tees would b made for all the rurai
areas of the present Delhi State.
That is how I understood him.

Pandit G. B, Pant: That regional
committee is entirely different Out
of the members of the corporation,
there will be some men who will form
a committee for the rural area.



5533 Constitution

Dr. Lanka Sundaram: Here | would
like to have the permission of the
House to go into the question of the
Regional Committee for Andhra in
some little detail, because I think a
tremendous amount of confusion has
been created by the Bo-called Hyder-
abad House agreement of the 20th
February 1856 between certain Con-
gress leaders of Andhra and certain
Congrese leaders of Telangana. I do
not know how far I can go into this
guestion, because part of it cccurred
in the Joint Committee and part of it
occurred in terms of the statement
laid on the Table here by thz hon.
Home Minister in reply to my short
notice question.

My point is very brief. On the
20th February, 8 Andhra leaders from
Andhra State and Telangana are
supposed to have reached agreement
in the Hyderabad House in Delhi, I
was told—and it was not contradict-
ed in the Committee or outside—that
no signatures were appended to this
agreement. I was told it was in the
handwriting of the Chief Minister of
Hyderabad State. These are ail
amall points. It was publicised in
extenso first in February and later,
again a month ago, when this came
up before the Joint Committee. Here
is paragraph 12 of the so-called
'agreement:

“The Cabinet will consist of
- members in proportion of 60:40
per cent for Andhra and Telan-
gana respectively. Qut of the 40
per cent. Telangana Ministers,
one vnll be a Muslim from Telan-
gana”.

Shri V. G. Deshpande: Muslim?
Reservation on a communal basis?

Shri Velayudhan (Quilon- cum-
Mavelik} Reserved—Sch. Castes):
‘What about Harijans?

Dr. Lanka Sundaram: It is not my
view. I am not responsible for this
agreement.

Now comes the most important part
of it in paragraph 13:
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“If the Chief Minister is from
Andhra, the Deputy Chief Minis-
tor will be from Telangana and
vice versa. Two out of the
followdiag portfolios will be assign-
ed to Ministers from Telangana;
namely, Home, Finance, Bevgnne,
Planning and Development and
Commerce and Industry.”

With the greatest amount of reluet-
ance, I would draw the attention of -
this House to this document. The
Home Minister assured us in the Joint
Committee—] hope I am not reveal-
ing a secret when I say it—that Gov-
ernment have not accepted this parti-
cular document. The Home Minister
hag seen to it that the so-called agree-
ment between these two sets of
Ministers, supposed to bave been
arrived at in February, has not been
incorporated in the note which he was
good enough to place on the Table of
the House. But my chief grievance
is that thig particular agreement—so-
called—hag been telescoped into the
statement which the hon, Home Minis-
ter has placed on the Table, with
the result that the whole of Andhra
Desh and the whole of Telangana
believes that this sort of prior alloca-
tion of portfolios and division of....
(An Hon. Member: Spoils) spoils—I
am sorry I have been prompted to
use this word—division of offices, i
going to happen.

The House will recall—and you, Mr.
Speaker, personally know more than
I can tell you—that only five days
ago, there was a signature campaign
among some Ministers of Andhra
State to oust other Ministers in ad-
vance of the formation of the new
Andhra Pradesh, in order to fit into
thig scheme of division of spoils. I
want an assurance from my hen
friend, the Home Minister. 1 repeat
again, he is a democrat; 1 have every
faith in his democratic approach. But
this is not the way in which the
eventual formation of Andhra Pradesh
is to6 be made. The dangers of
regionalism, in terms of the so-called
document, which has not been repudi-
ated by Ministerg on either side, of
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Andhra as well as Telangana, are
obvious. All thig is now going to
happen. Only five days ago—I repeat
again with all the sense ofg#esponsi-
bility I can command—there was a
sigmature campaign on the part of
some Andhra Ministers to oust other
Andhra Ministers in advance of the
inauguration of the new State, so that
this division of offices may fit into the
scheme of the new State when i‘t
comes into existenpe.

I believe—I had occasion to say so
earlier; I said it in the Joint Commit-
tee; I also said it in my Minute of
Dissent to the Bill—that you cannot
allow, and I am sure this House will
not permit it, anything like this to
happen, namely, a minor legislature
inside a major legislature and a minor
Cabinet inside a major Cabinet. Here
there is one particular point, to which
I would like to draw the attention of
the Home Minister. I am quoting
from paragraph 5 of the note he has

placed on the Table as I am rather

concerned about it.

“The advice tendered by the
Regional Committee for Andhra
will normally be accepted by the
Government and the Stale legisla-
ture.”

He says:

I must confess that this escaped my
notice when the hon, Minister was
good enough to call me into consulta-
tion and discussion with the Ministers
some time ago on thig particular
document. How can the legislature
of a State become committed in ad-
vance to a declaration of intention on
the part of the Government of India
here?

Shri Velayudhan: Normally,

Dr. Lanka Sundaram: A legislature,
Mr, Speaker, cannot be committed to
any agreeménts and any decisions
mside a Standing Committe=.

Mr, Speaker: The hon Mamber's
Ume is up.

Py, Lanka Sandaram: I have one or
two other points which. I will raise
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at the 4me the clauses are under dis-
cussion, as I have not much time left
now, .

I feel that basically the idea of &
Regional Committee is to give what
you can by way of adequate and
reasonable protection to certain areas
which have been clubbed together, I
am entirely in agreement with the
view that reasonable safeguards should
be provided, but what I am concern-
ed with is the manner in which a
so-called agreement is sought to be
telescoped into the document placed
by the Home Minister on the Table,

I am making this appeal to him
with all the sense of responsibility, and
in a very sincere manner. This is not
a matter of controversy based on a
party decision. This is a matter of
equal consequence to all so far as the
Constitution amendment is concerned.
But now when we are discussing this
Bill, this has got to be taken into
consideration. I hope the Home
Minister will not misunderstand my
motive.

One other matter 1 would like to
deal with is the question of second
chambers. I am an unashamed icono-
clast. The House will recall that two
or three years ago I brought up the
question as regards the rights and
functions of this House in relation to
the Rajya Sabha. But here I find
something rather sad, This is =a
matter, Mr. Speaker, of principle
into which we will have to go.

When the Joint Committee on the
S. R, Bill disposed of the Bill, there
was no provision for a second cham-
ber for Madhya Pradesh wheh the
House took up consideration of the
Bill. There was, I would not like to
say, a stampede, created; but certain
developments took place in the lob-
bies; an amendment was brought in
and a second chamber was given. I
know—and my friends will not deny
it—that there was a tremendous
amount of pressure brought to beer
upon Government, upon the Home
Minister himself, to give a second
chamber for Andhra. But I consider,
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in the present context of Indian
nationalism, our democracy and the
economic situation, that we shall not
saddle the new States with second
chambers. )

I put him a question, as was put, I
*am sure, in the Joint Committee.
Andhra was a part of Madras. We
had then a second chamber. When
Andhra became a separate State,
Andhra was not given a second cham-
r. Now a portion of Hyderabad is
going to be joined to Andhra to form
Andhra Pradesh, and a second cham-
ber may be made possible for it
But I do not see the logic of it. I do
not know what purpose a second
chamber will serve except—I would
not like to use very harsh words—for
giving places in public life for people
who are rejected at the polls in the
general elections, I know that all
parties in the Rajya Sabha—here 1
say with great respect—have accom-
modated people who have been defeat-
ed in the general elections in 1952.
This is irrespective of parties. 1 can
mention a dozen names at random.
This should not be the way in which
the Constitution of India should be
allowed to function. I hope the Home
Minister will resist to the last any
demand in this connection; I know
there is a sectional demand now for
a second chamber for Andhra.

Finally, I would like to say that I
have not said ‘what I have said in a
., carping spirit. I have done so with a
sense of responsibility. I am fully
conscious of the burden which the
Home Minister hag shouldered all
. these long and arduous months, es-
pecially in the light of the ghastly
events of Bombay and Ahmedabad.

So far as Bombay State is concern-
ed, none of us would like to disturb
it in terms of the disposal made in the
5. R Bill a few weeks ago. The
principle of linguistic reorganisation
has been accepted in other respects.
Maybe that fn course of time Maha-
rashtrians will have a separate State
of their own and the Gujaratis will
have a separate State of their own,
once the present emotions are spent.
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I say with unsullied affirimation that
the principle of linguistic reorganisa-
tion could not have been avoided, and.
has been accepted, except in the exist-
ing Bombay State. The linguistic
basis has been accepted and carried.
out in regard to the reorganisation of
States. And now that we are coming.
to the final stage of this reorganisa-
tion, I once again pay my tribute to
the very accommodating way in which.
the Home Minister has handled all the
three Bills.

. Shri B, K, Ray (Cuttack): My effort
will be to invite the attention of the
House to what the hon, Home Minis-
ter has called the subsidiary and the-
minor portion in this Constitution
(Ninth Amendment) Bill.

I confine myself only to the judi-
ciary. The other subject about which
I was thinking of speaking was.
linguistic minorities, from the evil
effects of which my people now in
portions of Bihar have been suffering.
But now that special care has been
taken by the hon. Home Minister to
formulate certain specific lines of
action in a memorandum in the lines
of advice given by the States Re-
organisation Commission and to see
that it is perfectly implemented, not
only, with regard to their education,
both in primary and secondary stages
of the minority linguistic groups in
their own languages but also with re-
gard to their due share in the publie
services, of which they have all along
been deprived, I do not wish to waste
the time of the House over that part
of it until the matter comes to the
stage of discussion clause by clause.

With regard to the judiciary I should
say that this is a branch which has
been neglected since the time of the
framing of the Constitution. It also
seemns that the hon, Members of this
House and the hon. Members of the
Joint Committee are not very atten-
tive to this. I should very much
desire that they understand the zigni-
ficance of that organ of the national
government.

Every national government has got
three organs; the legislative, the exe-
cutive and the judiciary. BSo far as
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the judiciary is concerned, I should
‘like simply to quote what has been
said by the Chief Justice of the United
States of America during his visit to
India. What he says is true of every
country, namely, that an indepen-
.dent Bar and an independent
judiciary are the two bulwarks
of independent life. I fully agree
with him and I hope that the hon.
Home Minister and every Member of
this hon, House will agree that this
is true of this country also. He says,
‘he has found that we have establish-
" "ed a government by the rule of law
and, in the circumstances, a strong
judiciary is very much necessary.

Here, I should respectfully point
out that all the Fundamental Rights
and all the Directive Principles that
have been incorporated in the Consti-
tution and all the rules of law giving
rights to the people and creating
obligations for the’ people which have
been placed on the statute-book will
be simply dead-letters unless, as the
Chief Justice of America pointed out,
there is an independent and militant
Bar to fight for them and an
independent judiciary to uphold the
same. .

In the Directive Principles of the
Constitution, it has been laid down
that there should be separation of the
judiciary and the executive in public
services. Here I should invite your
attention to the fact that such a
separation would have absolutely no
meaning, whatsoever, if the judiciary
is so constituted that for maintaining
their status and their career and, S0
to say, even for their livelihood after
ﬁeymhefrmthenemhtheybe-
come hangers-on or dependent: on
the patronage, maybe, nepotism of
the executive. Can you say that such
a judiciary is going to deliver the
goodssof.arasﬂncountryissought
to be governed impartially and in-
dependently by the rule of law?
Therefore, I should respectfully invit-
the attention of my hon. friends not
to neglect this branch in the amend-
ment of the Constitution.
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What was the judiciary in this
country before? Under the British
rule, they first of all constituted the
High Courts on the British model, that
is to say, those who were raised to
the Bench as judges were not subject-
ed to any rule of age regarding re-
tirement. They were entitled to
serve ag judges until they became in-
valid. That is the rule now in the
United States of America and more or
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less in England where they have goné -

up to the age of 72. Under the cir-
cumstances, therefore, in the absence
of any compulsory retiring age, the
question of pension or the gques-
tion of their right to practise, did
not arise with any sort of importance
whatsoever.

Later, the Britishers found advisable
as part of their state policy that they
should have in the judiciary—at least
a part of it—Indian Civil Service men
and the tradition was that one-third
of the strength of a High Court should
be recruited from the Indian Civi
Service. So far as the Indian Civil
Service was concerned, their retiring
age was 60 and, naturally, they equat-
ed that age to be the age for the re-
tirement of the judges recruited from
the Bar. That is how, so far as 1
know, the age of retirement came to
be established as a practice.

So far as pension is concerned, I
do not know what it was before but
I know this much, and that very
clearly, that a retired judge was free
to practice as . before. 1 cite the
example of Mr. P. R, Das, who wag a
judge of the Patna High Court. He
retired from that Court by about 1830,
so far as I remember—it may be a
year earlier or later—and he has been
practising in that Court till now. So,
that was the state with regard to thelr
right to practise after retirement.

Sometime thereafter the practice
came to be restricted and it was made
thé rule—that a permanent judge of
a High Court after retirement should
be prohibited from practising in that
Court and the courts subordinate
thereto. It was not incorporated in
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any rule or any Act, but at the time
one was appointed a permanent judge
be was made to give an undertaking
that he would not practice in that
Court or in any courts subordinate
thereto after retirement. But, while
the retiring age was fixed at 60, there
was, side by side, another rile that
was very often being followed, that is,
that extension of service could be
granted by the Government of India
for two reasons, one in the interest of
the judge himself and the other in the
}aterests of the Court. In the interests
of the court in the sense that some
judge may be a very good and strong
judge and after his retirement the
Court might be lacking in a judge of
that calibre and it may require some
time before he could be properly re-
placed—in those clses, the Govern-
ment used to grant extensions of
service. )

Secondly, when, loocking to the
period of service that he had put in,
somebody is not going to earn a res-
pectable pension, he used to be grant-
ed an extension of service so that he
could earn a higher pension. At that
time, the maximum of the pension was
about Rs. 1,200 and the minimum was
Rs. 800 and they always used to help
a judge to ear a pension to the
extent of Rs. '1,200 or Rs. 1,000.

2PM

This was the practice thnt was going
on except that by the interposition
. of the Government of India Act this
" wextension of service rule was abolish-
ed. That was however for a very
short. time before the Constitution
came to be framed. It may be
thought by hon, Members that the
framers of the Constitution, after due
consideration, have fixed the retiring
age as 60 and, so far as the status of
the retiring man was concerned, they
fixed that he shall not be entitled to
practise anywhere; he shall not be
able to plead or act before any autho-
rity or any eourt or aay tribunal,
before any body whatsoever, and
why should we go back upon it? Now,
of course, our Government has been
able to understand that this has been a
miswaxen peiicy. It Is welcome wod §
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thank the hon. Minigter that he has
been trying to make some reformation
and some sort of improvement. But
my point is that it is still a half-way
house, Even that is not so much my
concern. My concern is the way in
which the mind of some of my hon.
friends in this House iz working,
Some of them have even tabled amend-
ments tp the effect that even these
opportunities that are going to be given
to retired Judges should not be given.
I shall presently place before them at
length—and for this purpose I shall
have to make certain quotations
—the circumstances under which
that provision was able to find a place

“in the Constitytion,

The sum and substance of it is this..
At the time when the Constitution-
framers agreed that our Judges after
retirement should not be allowed to
practise anywere they were under the
impression that subsequently the legis-

. lature would take care to see that they

get proper pension. Now, first of all
they no doubt proceeded having it as
their goal that the judiciary in India
will be fully independent. They, there-
fore, wanted to lay it down as a princi-
ple that after retirement they should
have nothing to do with the litigant
public and that they should be free
from that gquarter. Similarly, there
were proposals also before the Consti-
tuent Assembly from gentlemen of
another view that it should be ruled,
it should be made a part of the consti-
tutional provision that a retired
Judge should not be given any sort of
executive or administrative appoint-
ment, so that he may not be tempted
by the executive in order to be con-
venient or useful. The present frame-
work owes its origin to these circums-
tances. They pictured to themselves
the state of things that prevailed in
countries such as England and the
United States oy America where the
principle is “once a Judge always &
Judge”. What is the implication of
this? “Once a Judgp always a Judge”
means that even after he retires, he -
receives the same salary as pension,
that he is under the same oblization
of not practising taking up executive
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appointments. That is the implication. our judiciary are not from the
Also, that he should not retire from point of view of the persons hold-
the Bench until he becqmes physically ing office, of a very satisfactory
and mentally incapable to act as a character. We are asking them
Judge. That was the significance of to quit office at sixty while in
“once a Judge always a Judge” which England a person now can hold

prevails as a tradition both in Eng- office up to seventy years. It must
land, the United States of America also be remembered that in the
and various other countries in which United States practically an '
the rule of law is the basis of nation- office in the Supreme Court

4l life. is a life tenure so that
The Chairman of the Drafting Com- the question of a person seek-
amittee of the Constitution himself hint- ing another office after retirement
ed that sufficient provisions would be can very seldom arise either in
made to give a good pension to the United States or Great Britain.
Judges on retirement. He, Dr. Ambed- . Similarly, in the United States the
kar, Minister of Law, did not seem to pension of a Supreme Court Judge
have full faith in the success of the is the-same as his salary. In
proposed framework. He had to reply England also pension so far as I
1o the amendment of Prof. K. T. Shah’s understand is something like 70
amendment which was that no one or 80 per cent. of the salary
-who has been a Judge of the Supreme which the judges get. Our rules
Court or of any High Court for a regarding retirement impose a
‘period of five years continuously shall burden upon them, inasmuch as
be appointed to any executive office ‘they require him to retire at 60.”

under the Government of India or
any State Government, including the
office of Ambassador, Minister, High
«Commissioner and so on and so forth,

Fixing the retirement age at 60
wag considered by hin; to be plac-
ing burden on them.

(there was a long list of offices men- “Our rules of pension are too
tioned there). That was a very good . stringent that practically we pro-
jdea. He wanted to say: do not allow vide a meagre pension.

them to practise; not to hold to exe-

: And you shall be surprised to hear
cutive or administrative offices after

that it has been further curtailed. It

retirement.  He said: * thas now come down to Rs. 500 while
“In the new dispensation with previously the minimum was Rs. 800.
full sovereign authority with us, He continued

the opportunities, the occasions, the
number of offices which can be
“held out ag a temptation to useful
and convenient judicial officers of
the highest level are very much
greater and therefore the sugges-
tions in this amendment......
the possibility of establishing con-
‘ventions or precedents to serve
the purpose of constitutional pro-
visions is very difficult.”

“The amendment proposed is
unnecessary from the point of
view that it places too many
burdens upon those who accept
a post in the judiciary”

What he meant to say was this; you

_ make him quit Service at the age of
sixty; you prevent him from practis-
ing. If you do not even allow him to
take service offered by the executive

2—05 p.M. it will be too much of a burden. That
(Mr. DepuTY-SPEAKER in the Chair) was his argument.
To this Dr. Ambedkar had to reply. These are the circumstances under

_“This is the wording in which "he which article 220 took its shape. It
-addressed the House: was not universally assented to. Those
“We must remember that the who supported it, I should say sup-
provisions that we are making for ported it, on the theory that we shall

™~
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have the same rule as to pension as
there is in Great Britain or America.
Professor Shibban Lal Saksena was
one of the Members supporting the
theory that the retired Judge should
not practise before any court, any
tribunal, anybody whatsoever. But he
,Says:
“] agree that he should be

given full pension, a sum almost
o) equal to his salary, so that he
!"  may maintain the dignity of office
which he once held, To enable
a man to maintain his dignity it
is necessary that we must provide
him full pension seeing that we
are not permitting him to revert
to the bar or seek other appoint-
ments which will interfere with
his dignity and independence”

Shri Mahavir Tyagi said......

Mr. Deputy-Speaker: I am afraid if
all the speeches that were delivered
on this question at that time are
read in extenso, that will take much
of his time away.

Shri B. K. Ray: I will finish very
soon. I am also inviting your atten-
tion to this. I am very fortunate that
you are now in the Chair because I
am also going to quote your speech
in the Constituent Assembly.

Mr, Deputy-Speaker: I need not be
quoted, but a reference may be made.

Shri B. K. Ray: 1 am proving the
point that all those who gave their
assent to this’ constitutional provision
were under the belief that ~full
pension would be given; by full
pension they meant either equal to
the salary or 70 or B0 per cent. of the
salary.

Shri Mahavir Tyagi said, “Once a
judge always a judge; he must be
content with his pension.”

A different school was that instead
of preventing him from practising in
any court, tribunal, etc., the restric-
tion should be confined to the juris-
diction of the High Court of which he
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was a judge and there he should not
practise as an advocate. Sardar
Hukam Singh, our present Deputy-
Speaker, brought an amendment to
article 196 of the Draft Constitution,
which has been renumbered into ,
article 220, that for the words “within:
the territory of India”, the words
“within the jurisdiction of that High
Court” should be substituted. This
point exactly concerns this particular
Bill. The man who Served in a parti-
-culsr High Court as a permanent
judge should not be allowed within
the jurisdiction of that High Court.
Jurisdiction will have its full sense.
Shri H. V. Kamath supported Sardar
Hukam Singh’s amendment.
Shri Eamath: I was in good com-
pany.
Shri B, K. Ray: Shri Xamath said:
“‘There would have been some
meaning, as my friend, Sardar
Hukam Singh, has su@gested, if
the Judge was precluded from
appearing either in that High
Court where he held office or
within the jurisdiction or within
that territory of the Indian Union
where the High Court held sway
or jurisdiction—what 1 mean to
say is in that High Court and in
courts or authorities subordinate
to that High Court in whmh he
held office as a judge......

There was another gentfemnn,
Shri B. M. Gupte from Bombay, who
also said something on this question,
and I will read out a few words from
his speech.

Shri Eamath: And Shri Pataskar
also.

The Minister of Legal Affairs
(Shri Pataskar): Let me be omitted.

Shri B. K. Ray: I had intentionally
done so because Shri Pataskar has to
deliver the goods now.

I will read this gentleman’s speech
or a small portion of it because this
is exactly what I want to argue, and
had I been there, I would then have
said the very same thing I consider



5547 Constitution 4 SEPTEMBER 1056 (Ninth Amendment) 5548

[Shri B. K. Ray]
he is very right and he has taken a
realistic view. He said:
“No departure from the current
practice.’’

“As he argues, both the question of
dignity and chance of undue influence
would argue it out that he would not
practise in that High Court or courts
subordinate thereto. He means to say
that for the purposz of dignity as
well as not having the opportunity to
exercise undue influence, he should
' be debarred from that High Court
only and courts subordinate thereto.
He put it to the House after refer-
ring to the then practiee:

“I want to ask what is your
experience. Why do wyou want
this ehange? Has this provision dis-
closed any defects? Has it brought
forward any evil? If it has not, I do
not see why there should be a
change at all? Is the bar flooded by
refired judges? No, nothing of the
sort has happened and ca, bappen
because success at the bar is not so
easy a thing that anybody can try
his hand at it.”

“The change is undesirable, We
have already been inrormed by the
Drafting Committee in their footnote
to article 193 that ‘That result is that
the best men from the Bar often
refuse appointments on the Bench
because under the existing age limit
of sixty years, they would not have
time to earn a full pension’. "

The independence, of the judiciary
can be achieved only by making their
conditions of employment such that
men of really independent spirit
would be attracted to those posts.

Shri K. M. Munshi, who was dead
.against this right to practise, said:
“The question of pension has been
referred to. I know that the pen-
sion given to judges is not adequate;
but that is a ma‘ter that has to be
considered by the Legislature.”

Shri Munshi said at that time that
there was an opening for appointment

to them and that is that they could be

taken to the Supreme Court and they

might be allowed to serve as ad hoe

judges. So far as the bprovision re-
garding ad hoc judges is concerned,

that provision is going to be deleted.

I have not seen, except one, solitary

instance, instances of retired judges

being taken as ad hoc judges of High *
Courts.

The position of the judiciary is that
their salary has been reduced by the
Constitution to Rs. 3,500 from Rs. 4,000,
The salary of a Chief Justice is only
Rs. 4,000 and the salary of a Supreme
Court Judge is also Rs. 4,000. There
is no increase in salary in coming
over here. Therefore, the judiciary
now is being maintained on small
salaries, meagre pensions and forced
unemployment. The whole point is
that you want the judiciary to be in-
dependent. You want them not to be
dependent on the executive. You
want them to do justice when a ques-
tion comes up before them in which
there is a tie, there is a fight there is
a guarrel, there is a dispute between
the State and the subject. Under
those. circumstances, if you make the
judiciary like this, that is at the age
of sixty he will retire, he will get a
pension beginning from Rs. 500 and
going up to Rs. 700 or Rs. 800, which
is hardly sufficient, he will be prohi-
bited from  practising anywhere.
Under the circumstances, such people
might well go to the executive, and
fall a prey to the executive’s tempta-
tions.

In order to make them independent,
I am glad that certain hon. Members
have given notice of certain amend-
ments that they should not be per-
mitted to take up any service at all
But my point is that they must be
given their full status of practising
freely in any court before anybody.
Lots of thoughts are being devoted to
the question of dignity. As ShriB. M
Gupte said, the question of dignity is
only concerned with regard to his
practising in the same court or courts
subordinate thereto, Otherwise, what
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is the question of dignity here? We
are now in India where all men are
equal, and even a labourer has got
dignity.

Whatever be the status of the court,
it is a court, and it is a court whether
it is a High Court or any other court
subordinate to it. How car one lose
his dignity by appearing in a court?

I welcome the provision, but I
consider it to be a half-way house. I
have given notice of some amend-
ments, and at that time I will say
anything further that I have to say.

dfear sTee T W T fey

wiwT a1ee, 7 faw o 3 T Y
# ¥ & a3 FomiAETT o6 29
faer ¥ o9 @Y IR F 4 AT g 6
&t 35 geifedt g § 97 W A
TR B T AT AT | I
o Frat w1 aifaww & ¥ fag o
= fa=r F1 wmar wr @ fow w1 fs
o9 faer F 7ew ¥ w7 ey mar AT
o o vy ifae 39 fawr d rasn)
T fae & W= STET 9T AT A FwHan
1 &1 i O fafafes wmA-
ftg % 9uer @w o & fas fean
T &) 9w 98 € v siEea
T T o 99 aw Wy fafafes
LA F1 ABTE &l o 9T @
e 7Y faar ma a1 e i fafesa
& gz a2 fegr man 4t 1 o 3w fafafes
A &t awme fed ™ g
2 9T g1 ArEAET ar fdaem
AT T ¥ fad T 7 WK
T 33 e fad W § agfeaa
fafesin & 1 7 O AreAfE of fom
FTHE AT @ T oTET 9T | AR
AAIFET & TEEa & Ik | 91 I
wiedeaaw § 7§ 334, 13 ER

330 | @t TERfeaq 6T ArEAEe
BAFTES A G599 & § & ¢ WK

30 | W fafafes wmifd= &

Al demE WA ET E feae &

an F, Wémqmw
sEmEs A 7 1w Weggd
TET T § T 3ve A Aws
§fase arga #t sfear fear v §
fFarfr Scddmagea v
IR O N AT AR @Y ag W
at F Wt g7 F20 I w4 §, ¢
g e fag o sifew g W
o1 7 WX FL AT q00 g
& mafas gt O AT F = e
A | TqF AT OF S G
TH & o} ag e fufimer 7
a7 forr 1 woe 78 e A R AR
ferdh Sreges Frem & ferq @ o diggee
e & g § 1 ag o dww R
SUTRT A HAET § TET T § W
9% § &% ¥S | gud foar g

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, ard in
particular, of the Scheduied
Casteg and the Scheduled Tribes,
and shall protect them from
social injustice and all forms of
exploitation.”

W & | § gwwar g fedt
srg W W & AT wwe A e
T W AE OF safees fafaew &

AR EENRTHIRIER

se fvar T § 1 99 2w formn
ATEHTA FT AAAT AT A TEA Y
ey foAre #fem § &

o & s foae G 4 @, wud At

SRR awr W fen @ osRowRr R
f& g aa9 = oF q@ ¥ W&
it & ®T T § AT gEe F9T
I=R oF Gy quex feae frar
T 42 ¥ foed 3u IR M
Ao F1 &F g TET § /T AT gy
7 Y e & fF A fggea & <) 4
aCh Y aga @ fepad wEE ) S
Fgr & 5 3 fawmad raifes ) wwiw
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fre qs” | IR ag o & aE ar
fF a<g #1 ST T N §
ST o o f6el & 99 59 a@
a9 qIF G QN 9 IF IAE A
T8 o T § 5 9T A |
e gt € | O §f €2 7 e W
ag Wt Tt fedom & e &
S IR EeE 4919 W aQ Y
FHAT W AT A e A fF
# 3 fegmm 4@ & felr 3 fag
firan Rfee €T @ TEET AT §T
ST FT A § | Tg A I T T
gt WK 3 SR W AR ¥
wE At fr Y o e A o E
F A faare F wror € € | A9 freel
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T €Y T AR oW IR W
FOf gmm | 8 T & WY
Iia Hfae § del w1 aeara w faar
¢, w1 aea w< foan &
qrET T Jeara S fomar & w1 98 &F
fr ot afafas & v o q=ETU FX
frmg I ST sggas g
# 78 <rgan fedt 2 F o S s
§ ST AR TR FeAEHey § At
faar W | SfET aEw g e R
fafafes arenfdr & @9 € 9 @@
T F & fF e gd AWNE |
e a1 gHT T S I O
{rafeE § o1 I 9y dadr § SeF
& far 2 3 39 IS A ARgE AW E )
W& AEn 4 & e & faergd aecd
AT I FT IO T F €, 9 A
T g, AT I S0 fawa #
AT & TR G fFar S EwaT €1

TH IR § Tore SHET 1 nfaas
& 1 <o FE A g AT o @
E—TE WA W o | | afFw 3@
Aagae s R a@m g 1 SO &
frard —

“the establishment of three sepa-
rate Development Boards for

Vidarbha, Marathwada and °the
rest of the State, with the provi-
sion that a report on the working
of each of these Boards shall be .
placed each year before the State
Legislative Assembly; equitable
allocation of funds for develop-
mental expenditure over these
three divisions; subject to the re-
quirements of the State as a whole
and an equitable arrangement pro-
viding adequate facilities for tech-
nica] education and vocational
training and adequate opportuni-
ties for employment in services.
under the control of the State Gov--
ermnment in respect of all the three
divisions, subject to the require-
ments and efficiency of the 5State
as a whole”
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Beware the fury of a patient man,
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